MINUTES OF NORMS COMMITTEE (NC-7) OI
PEANSTIC & RURBBER PRODUCTS
NIEETING NOUTZ/AMILG
SCHEDUTED FO BE HELD ON 24092015
HELD ON 01102015
LUNDER CHAIRMANSHIP O
SHRI ARKASIT TANEFJA,JOINT DG

Vieeting No, 17/87-NC-7/2015 of NORMS COMMITTEE (NC-7) dealing with *Chapter 39
and 40 of ITC (HS) Code’ scheduled to be held on 24092015, was held on 01.10.2013 under the
Chairmanship ol Shri Akash Tanepis 10 DGET Udyog Bhawan, New Delhi-110011,  Following

ollicers attended the Mecting

I Shri O P, Sharma de Industrial Adviser, Dio C&PC
) Shrr Nand Tal Consultang, DIPP
3) Shrr Seikhomane Kipeens Dy, DG
4) St Chander lanta Patdes, FTHO
. e Commitee, after deliberstions, approved following cases and RLA concerned shall take

consequential action as per Foreien Trade Pelicy Procedures:

MANUAL CASES

Case No. A-139 SUPRENE ENDUSTRIES[HO T No Status
[.TD. D7 1G22 000 3 ANTTO/DES- VT Delerred
NC NocI7/AMI6 Advy. Fac No REA T No

Bated: 01.10.2015 030792783 dated 0301 2015 03/93/160/00680/AM 13

Request: Amendment in the deseription of Export Preduct to read as “Articles made out of
Cross Laminated Multilaver Film e, Tarpanlins, Covers™ agamst Advance
Auathorization No. 0310792783 dated 09.01.2013

Decision; A copy of Representation of fimm was forwarded to the Department of ( hemicals &
Petrachemicals (D/o C&PCY an 0563 2015 However, Technical Authority of 1Yo C&PC requested 1o
acain Turnish a copy of Represenation of Tiem 1o them, As decided by the committee moits carhier
meeting. @ copy of Representation was again forwarded o Die C&PC on 28,06, 2015 Camments
awatted from Do C&PC Reminder te e ivsued o Do C&PC o send comments within 13 days

(4 drg ik

['he case is delerred

\\




Case No. A-140 INTERNATHINAL | HO . No Status (Lot <
JCONVEYORS 118, O1STOS0/004 1AM T/ DES-VIL Deferred
NC No:17/AMI6  {[Adv, Lic, No RILA F. No ,
Dated: 01.10.2015 0310761263 dated 10012.2013  J03/94/040000720/AM 14 i
Request: Fixation of mdhoc  umorms  in respeet ol Advance  Authorization  No.
0310761263 dated 16,82 7453
Decision: DL dated 31082015 was issued by Dio C&PC to Arm, but the requisite

information is still awaited, The Committee decided 1o issue last & final reminder to

firm eiving 13 days time tor submission ol information.

I'he case is deicrred

= — = - Ty L
Case No. A-141  [INTERNATION AT O 1. No [Satos || CR=¢
CONVEYORS LThH O1/87/0F0/0042 L/AMI4/DES-VIL Deferred
NC Nos177AMI6 Ady, Lic No RLA F. No §
122013 [0394:040/00730/ AM 14 -

| Dated: 01.10.2015 O3107601233 dated 16

Request: Fixation of adhoc  norins  in respeet of  Advance  Authovization  No.

0310761253 dated 10.12.2813
Decision: DFL dated 30082005 wag jssued by Do C&PC to hrm, but the [‘CL|lli%ilC
informaton is still awaited. The Comnuttee decided 10 issue last and final reminder to

firm giving 15 davs time for submission ol information

['he case 1s deterred




Case No, A-142 [INTERNATIONAL HQ 1. No Status -
CONVEYORS LTD O1/87/030/ 00422 AN/ DES-VIL Deferred i
NC NosT7/AANMLG  Ady, Lic. No RLAF No
| Dated: 01.10.2013 0310761260 dated 14012201 Y 039404007 3IRIANT T .
o
Request: Fixation of adhoe  norms in respectof  Advance  Authorization  No. |

03107612640 dated 10.12.2013

Decision: DL dated 31082005 was assued by Dio C&PC 1o lirm. The Commitee decided to
soue bast and final reminder to e cnving 13 davs Ume Tor submission of information

e case is deterred

Case No. A-143 INDIA GLYCOLS 1LTD HIO E. No. 01/$ 308000 246/ AMOS/DES-VIT || Status e
NC N ITAMILG Sdv, Lic N RLA 7 Nao spproved
Dated: 01,10.2005 US| U09638 dated 27 00 0N O 20 0 00 20 ANE

Request: Amendment in the  descrption of Lxport against Advance Authorization No. Wi
|
" i

0510209638 dated 27.09.2007 for vedemption of their Advance Aunthorization No. -
0510270903 dated 19.08.2010 issucd on repeat basis under Para 4.7.1 of HBP Vol. L.

Decision: RBased on the writien comments furnished by the Yo C&PC vide their ONM No
4601 1/89/2007-PC-11 dated 09,0920 5, the Commitice approved changes in the export product from
“polvethylene glveol 1300 (Palymep-13001 Wasy solid Makes™ o “polvethylene glycol 1300
(Polymeg-1500)7

Casc No, A- 144 HELIOS PACKALING HOF Ne, 0D STOSHH2 25 AMTADES- VI [[Staws
NC Nos17/AMIG Adv, Lie, No R F, No Deterred
Dated: 01.10,20t5 OTIO093382 datedd 15032015 0T/ 20040/00342/AM 13

Request: Fixation of adhoe norms in respect of Advance Authorization No. 0710095382 dated
15.05.2013

Decision: A copy of representation of firm has been forwarded o Dio C&PC on 03.01.2015
Comments awaited from Dio C&PC. Reminder 1o be ssued (0 Do C&PC o send comments within 13
davs
n 0
(Ufm My ‘l"l"l-
I he case 15 deferred — A




Cuse No, A-TdS MEWAGE AN AT PV BT HE b NG SLEius +;
OUFSTROE0M0GT SAAMEIDES- A Delerred

NC Now TTIAMEG velv, Lt Ne LA, NG -

Dated: 31102015 U 89T e | 14 O 200 s AT "‘
1

Request: Enhancement i the guantity of Tmport Hems allowed by NC against Advance

Authorization No. O3 10AHADTN dated 23.04.2014
Decision: A copy ob representatien of the fiome has heen Torwarded (o Dio C&PC on 0302 2013

Comments awaited trom Do C&PC Hemprder 1o be dssued to Do CL&PC o send comments within 13

L|L1\\
['he case s delerred
%
Case No, A-140 NEWAGE LAINATORSENVTLTD, TH)YTF No RIRIATES
ST 0006~ AN TR DES-VI Deferred
NC NoTTIADN LG Vv e Na 1A N _'
[haied: D1 T0L20105 DS TOATHGT S donedd o i 1R TS Th 30 AN ‘
|

Request: Enhancement in the quantity of Import Htem allowed by NC against Advance
Authorization Nao, B510376612 duted 20.01.2014

Decision: A copy of representation of trm has been forwarded 1o Do C&PC on 10022015
Comments awatted rom Do C&PC. Remimder 1o be ssued o Do CRPC 1o send commaens sithin 13

davs

e case s deferred




Case No. A-147 [VISEN INDUSTRIES LTD. THO F No, 0U8T 08000965 AM 1 2/DES-V T Hmum

NC Nos I TEAMILG [y, Liz, No R F. No Il Approved

Dared: 01, 10,2005 O TOGRAOET o Teall PR 00 R E AN

Request: Inclusion of Tmport Ttem N6 9 HDPE (Packing Material) left out by NC againsi
Advanece Authorization Na, 0310683082 dated 12.02.2012

Decision: According 1o the techoical comments of Dio C&PC fumished vide OM No
26011/ 10/2006-PC 11 dated 30092015, [ollowing adhoc norms are approved: -
S
EXPORT ITEM (ORI IMPORT [TEM _ QTY *JL
Vinvl Acetate & 2 Ethyt| | kg [ Vinyl Acetate Monomer 4846 ke il
Hexyl Acrylake 2. 2 Ethyl Hexy! Acrylae 004497 ko ‘
Cupalymer. Smulzion i Flvdroxy Fthyl Cellulose | 0.0007 kg
T:’:‘If.\1((3:;”111‘-':, 2ogH . Acrvhimide 00028 ke
S Surdactants | 00213 kg
0 Normal Butanol 0.0070 kg
7. Maleie Anhydride 0.0045 ke
8, Fosmaster—5 (3.0006 ke
9. thuh Density Polvethylene \s per Packing
(Biow Moulding Grade) Polics
RLA may take consequential action as per Policy ¢ Procedures.
Case No. A-148 FLEXITUFE  INTERNATIONAL HO . No, 01/S4050/00266/ AME2DES- [Sttus LR
. g V11 iDelerrel -
NC NacLTIAMILG i[avelv, Lie, Na RLA F.No
| Dated: 8102015 FEONZ6O0T dated 0 £ 1124 Db Dona i an L2

Request: Amendment in the desergption of Export Product against Advance Authorization No.
1110026061 dated 0211261

Decision: A copy ol representation ol it has heen Torwarded to Dio C&PC on 18052013
Comments awaited from Dio C&PC, Remitnder o be issued o Do C&PC o send contments withi 13
davs
" > T I‘i
The case is deferred \\u




|_( ase No. A-149 [JAIN  IRRIGATION  SYSTE MSHO T R [statns | (T
1.1D. o0 /87 162001 27 AN S/DES-VI IDeferred | 7~ =
NC NocLTIAMIT6 \dlv, Lie. No IRLA F. No |
Dated: 01102015 0310483881 dated 26 08 2008 038 304000208 AN i
Reguest: Fixation of input output norms against Advance  Authorization  No. |
0310483881 dated 26.08.2008 iu respeet of M/s Jain Irrigation Systems Ltd., *
humbai
Decision: In response o DL dated 13072013 issued by Do C&PCL the firm had submitted 1ts

15 } I - r | | i o 1 i g, k = e | . | ¥ 1
replv. a copy of which has been torwarded W Yo CEPC on 16.06.2015. However, Technical huthiority
of Do C&PC requested to again furnish a copy 01 reply of firm to them. In view of above, the
Committee decided o again forward a copy of reply to Do C&PC with a request to provide their

conments within 15 days,

he case 15 deferred

Case No. A-150 JAIN IRRIGATION  SYSTEMSHOF No {Status AW
LTI (0178716200 128/ ANSDES-VI Deferred K
MO No L TIAN LG 2T ©. M RIAT N0
Dated: 01102005 0310511433 dated 13,03, 2000 03/8304000S03 AMO9 ¢
o
a - 0 . L} . . T 1
Request: Fixation of inpui  cutpual  norms  againsi Advance  Authorization  No.
0310511433 dated 13.03.2009 in respeet of M/s Jain Irrigation Systems  Ltd.,
Mumbai
Decision: In response (o DL dated 13.01.2013 issued by Dio C&PC. the firm had submitied 11s
reply. a copy of which has been forwarded to [Vo C&PC on 16.06.2015. However. Technical Authority
of Do C&PC requested o again furmsh a copy of reply ol firm to them. In view of above, the

Committee decided to again forward a copy of reply to Mo C&PC with a request to provide their

commients within 13 duays

The case is deferred




Case Now A-L5I FAIN IRRIGATION  SYSTEVS L BN Shalts

1.1, O1 8T 162001 2 ANT A DES- VI Deferred
NC Nog UT/ARTD vy e No RLAE N
Iaed: 1102005 03 10614993 dared uf 1" O3 8 a0 ANMIT
Request: Fixation of input output  norms against  Advance vuthorization  No.
0310614995 dated 08.02.2011 in respeet of M/x Jain Irrigation  Syvstems Litd.,
Mumbai
Decision: In response o VL date 01,2015 issued by Dio C&PC, the tirm hid submitted ats
reply. a copy of which has been forward, e Do C&PC on 16,06.2015, However, Technical Authority
of Din C&PC requested 1o again furmsh a copy of reply of firm 10 them. In view ol above, the
Committee decided to again forward a copy ol reply 10 [ C&PC with o reguest o provide thet

comments within 13 days

(e case is deferred

Case Noo A-132 TAIN  IRRIGATION  SYSTEMSIHOF. N RIRISIES
[ U187 162001 AN TADES- VT Delerred
[ NC Nos 1AM vdv, Lie, No RLA T No
Dyated: DL 102015 O3 TOOAE 32 datecd 2308 201 U3 S V0A0 00205 AN
Request: Fixation of input  output  oorms against  Advance Authorization  No.
0310649832 dated 23.08.2011 in respect of M/s Jain Irrigation Svstems Ltd.,
Mumbai

Decision: In response to [V date 01 2015 issued by Dio C&PC, the Nirm bad submitted ils
reply, a copy of which has been forwarded 1o Vo C&PC on 16.06.2015. However, Technical Authority
of Do C&PC requested to again furnish a copy of reply ol firm t© them, Tn view ol above, the
Commiitee decided to again forward a copy of reply o Lo | &PC with a request o provide their

comments within 13 days

e casc 1s delerred

s
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Case Noo A=-1558 EASTYMAN RECTLANATIONS I N Ll
UF 8T 0S000T 32 AN T DES-N Deterred
NC N T TIAMILG helw, Lalls NG RLAE No
Dated: 01,10.20015 SUTOOD93 S dated s o 20k - 2 A0 000D AN T -
bl
Request: Fixation of adhoc norms in respeet of Advance Authorization No. JOT0094325 '
dated 03.06.2013
Decision: A DIL No. 120901 1<TSW dated 20,01.2013 wasg issued by DIPP 1o firm [his was
followed by reminder from DGET on 17,06, 2013 and 10,09.2015 arving 13 days tine for submission
ol information, Reply awaited from the fime Twas decided by the Commitiee o issue last and final
reminder o (irm giving 13 days time for subimission of mlormation
he case 1s delerred
Case Nuo. A-154 HAMILTON HOLSEYARES LIOF Ne 018705000 FHAMBEDES-Y T Status
AL LTI, Delerred
NC N ITAMI6 \dv. Lic No RELAE N b
Dated: 01 10.2015 G3T0F3TOH2S dured TG ) OV DO TR AN R .1"
=
Reqguest: Review of adhoce norms fixed in respect of Advance Authorization No. 0310737623

dated 13.66.2013

Decision: A copy ol Representation of fam has been forwarded (o Do C&PC on 17,006,201
Comments awaited [rom D/o C&PC. Remmder to be issucd 1o Do C&PC 1o send comments within |13

davs

he case is deterred




Case Moo A-155 DODEA ESTABRLISHNENI HO TN SLtus
U1ST T2 00 S AN T DTS-V Approved
NC N TTIAMILG v Lie Na RLA T No
Iuted: (11102008 O3 TOTISO00 dined ot 2 s A S oa s AN s
Request: Issuance  of  a clarvification 1o RLA. Mumbai in respect  of  Advanee

Authorization No. 0310723690 dated 26.09.2013 issued as per SION H-253

Decision: Based on the written comments furnished by the Do C&PC vide their OM No
2601 1/202006-PC-11 dated 30,09 2015, the Committee approved following adhoc norms

EXPORT TEM Q1Y IMPORI QT
[TEM {
Articles made ol LDPES LEDPE namely| | ke LDPE Powderf [ .03 per kg "?'
Plastic Closure Net content Granules content 1 '
the  expont
() LDPE Powder/Granules: 9%, 142,857 kg product
(i) HIDPE Powder Grandtes (Iiidegenious)
453781139 ke
CRCA Sheets (.30 MM Thicknessy
(Indegenious): 278545 ke
RLA may take conscquential action as per Policy / Procedures.
{ Case No. A-136 Macro  Polvmers P Ltd, HOQ F. No Status
| Ahmedabad 0187050000023 AN TG/ DES-VI | Deferred
[ NC No:177AM16  [Adv. Lic. No RLA F. No
Dated: 01.10.2015 (0810134812 datedd 16032015 03/ 84/040/004 35/ AM 15 i
A
1

Request: Amendment in the deseription of Taiport Liem No. 4 against Advance Authorization No.
O8101 34812 dated 16,03.2015

Decision: A copy ol Representation of fiem has been forwarded 10 o C&PC on 06 072013
Comments awaited from o C&PC. Reminder to be issued o Do C&PC o send comments within |3

davs

I I'IL‘ case 15 .\,I.\_'|-\,,I'I'|'.|




it
Case No. A-157 Macro  Polvmers  Po Lud, HOFNo Status
Alimedabad O1/87/030/00346/ AMITI/DES-VIT | Deferred
NC Nos1ZAMIL6 Ady, Lics No RLA F. No _

Dated: 01102015 0810133802 dated 155 ] IR 0%/ 247040/ 00303 AN S

—

suthorization No,

Request: - Amendment in the description of Import lem Noo 4 against Advance
0810133802 dated 13.11.2014
Decision: A copy of Representation of firm has been forwarded 1o Do C&PC on 06,07.2013

Comments awaited from Do C&PC Re minder o be issued o Dio C&PC o send commenits within 13

davs

['he case is delerred

Case No. A-158 Nitrex Chemicals lodia Lad., HQ FoNo SLalus
New Delhi O1/87/050/00 180/ AMII/DES-VIT | Deferred
NC NosT7/AMI6 Adv, Lic. No RLA F, No
Dated: 01.10.2015 0310248117 dated 24 08,2009 05/24/040 NO273/ANM IO :
e
|
Request:  Amendment in the description of Export Product against Advance vuthorization No.

0310248117 dated 24.08.2000

A copy of Representation of firm has been Torwsirded to Dio C&PC on 21,07.2013

Decision:
Camments awaited trom Do &Pt Renmmder o be issued o Do CEPC o send comments within 13
davs
Ihe case is deterred
; ; st g B by fa
Case No. A-139 Gajjraj \pEeney Privatel/[H{) I, No Status:

limited, Kolleat GLRT/OS003 T AN A DES-VTI Deferred

NC NosPZANMIG [y, Lic, No RI.AF.No
Dated: 01.10.2015 [0210204986 dated 16,819 2014 022 0000/00080, AN TS

Request:  Inclusion of Tmport Ttem No. 3 ~Caleinm Carbonate’ left out by NC against Advance
Authorization No. 0210204986 dated 16.09.2014
Decision: A copy ol Representation ol firm has been forwarded 1o Do C&PC on 06072013

Comments awaited from Do C&PC. Remimdgr 1o e issued 1o Do C&PC 1w send comments within 13

davs

| H ¥ - L
e CAsE 15 QCiCETed




11
Case No. A-160 Gajpraj Leeney Prvate|[HOQ B No Status (s
Limited. Kolkata O SZ0HO03 T 2 AN TR DIES- VI Deferred
NC Noc T HAMIe  [Adv Lico No REA . No ‘I},
Dated: 0L10.2015 0210204983 Gated 16,09 2014 J0224/000/00070/AMI S '
Request:  Inclusion of Tmport Item No, 2= Calem Carbonate® lett out by NC agamst Advance
Authorization Na. 0210204983 dated 16.09.2014
Decision: A\ copy ol Representaiion of firm has been Torwarded to Dio C&PC on 06 072013,
Comments awaited Trom Do C&PC, Reminder 1o be issued 10 Do C&PC 1o send comments withie 13
davs
The case is deterred
Case No. A-161 Manjushree Technopack Lid, JHQ B No Status 3
Bangalore GLS7/030/00020/AN TS/DES-VIT | Deferred
NC NocI7/AMI6 Adv. e, No RLAT. No
Dated: 01.10.2015 0710103920 du >0 2014 07240407004 | 3/ AM T4
Request: fixation of adhoc norms in respect of Advanee Authorization '!1

No. 0710103920 di. 05.05.2014

Deeision: A DAL Noo 4601 172202005-PCH dated 10.09.2015 was issued by Do C&PC 0 firm, It
was decided by the Committee 1o issue last and final reminder to firm giving 13 davs ume for

suthmission of information
['he case is deferred

Case No. A-162 M/s Gujarat Ratifia Industries HO B No Status:
Ltd., Ahmedabad OL/87/050/00489 AN ESDES-VID | Deferred

NC NoVT/AMIG | Adve Lic, No REA T No
Dated: 01102015 (0810134417 dated 2901 2015 0824/040/00385/ AM |5

Request:  Inclusion of Tmpert Item No, 2 - *Calcium Carbonate’ left out by NC against Advance
Authorization No. 0210204985 dated 16.09.2014

A copy ol Representation of firmy has been Torwarded 10 Dio C&PC on 07,09 2013,

Decision:
Reminder to be issued 1o Do C&PC o send conmments avithin 13

Comments assaited Trom /o C&PC
davs

. 1
Fhe case s deferred N-,\




Case No. A-163 IM/s Rajiv Plastic Industries, [HQ F. No B B Stalus: || @l
. Mumbai 01/87/030/00436/ ANTTS/DES-VIL Deferred -~
NC Noc1TT/AMLG ([Ady, Bie, No RLA . No.

Dated: 01.10.2015 0310791618 dawed 02,12.2014 03/95/040/00689/AM 15 i

b3
"~
Request:  Inclusion of Tmport Iem No. 2 - ‘Caleium Carbonate’ left out by NC against Advance z}'
Authorization No. 0210204983 dated 16.09.2014

Decision: A copy of Representation ol firm has been forwarded (© Dio C&PC on 07.09.2015
Comments awaited from Do C&PC. Reminder 1o he issued to Dio C&PC for expedinous action

e case is delerred

[ Case No. A-t64 Mys Rajiv Plastic Industries,[lIQ P No Status: @R
IMumbai 01/87/030/00201/ AMIS/DES-VII | Deferred
NC NocLT7AMIG [Ady. Lic. No. IRILA F. No
Dated: 01.10.2015 (0310786228 dated 01072014 [03/93/040/00280/AM13

Request:  Inclusion of Import 1teme No. 2 *Calcium Carbonaie® left out by NC against Advance "
Authorization No. 0210204983 dated 16.09.2014

Decision: A copy of Representation of Iirm has been forwarded o D/o C&PC on 07.09.2013
Comments awaited from Dio C&PC. Reminder to be issued to D/o C&PC for expeditious action

The case is deferred

Case No. A-165 Macro  Polvmers P Lt I(t)? No Stalus:
_ ii;\llmedallmd 0187 1620003 /AMITG/DES-VIl Deferred
[NC No.:17/AM16 | RLA F. No.
[ Dated: (1.10.2015 DR 24/040000200/AM 15

Request:  Fixation of adhoc norms for the export product “Alkyd Resin 8- 5060 BT (80% +/-2%
Resin Content)” under Para 4.4.2 of HBP Vol |

Decision: A copy of Representation of irm has been forwarded to D/o C&PC on 07.09.20135
Comments awaited from D/o C&PC Reminder o be issued to Do C&PC for expeditious action

[he case is delerred C"_\-P.,_,ﬂ,t{ =

= q‘\»\
§




Case No. A-1066 Macro  Polvmers P L. HO TN SLtus _
01/87/162/00032/AMI6/DES-VII | Deferred || (e

Ahmedabad
NC Nos17/AMIG RILA . No
Dated: 01.10,2015 OS2 O 0 AN A
Request:  Fixation of adhoc norms for the export product “Alkyd Resin 8- 53060 BT (80%, -2% '"‘
\

Resin Content)” under Para 042 ol HBP Vol |

Deaision: A copy of Representation of irm has been forwarded 1o Dio C&PC on 07092012
Comments awaited from Dio C&PC, Reminder (o beissued o Do C&PC for expeditious action

i he case s delerred

Case No, A-167 Macro  Polvmers 00 Ludo HO 1, No Status,

Ahmedabad O/S7 6200053 AN T6/DES-VIT [ Delerred

NC NosT7/AMILG RLA F, No
Dated: 01102015 08 2000000 AN S

Request:  Fixation of adhoc norms for the export produet “Alkyd Resin S- 5060 BT (809 +/-2%
Resin Contenty” under Pari 442 of HB Vol 1
Decision: \ copy of Representation of Tirm has been forswarded o Dio C&PC on 07,09,2015

Remmder o be issued 10 Do C&PC for expeditious acton

Comments awanted from Do O P

I'he case s deferred, (ﬂ_\p G*-ﬁ’ .
g, L




ONLINE CASES

Case Noo: 12/87-ALC1720014 [Tty Noone DN NMeet Nodbute FTIRT-ALCT 201 Status: |'_':'\-I‘-"
FIBILES YLD gl 1o LS Delerred g

HO File O 8703000001 ANTTS RLEA Tk e Ne DAl 03 TOFTOTRS
(TREL RN TN RN TR ALY B 11> i -

Decision: 1o response 1o D1 dated 2801 2015 issucd by Dio ¢ &PC. the firm had submitted its ]

reply. a copy ol which has been forwarded 1o Dio € &PC on 18.05.2015 Comments awaited Trom '

Yo C&PC. Reminder 1o be tssued to Do C&PC 1o send comments w ithin 13 davs

Case Noo2J48/87-ALCH201Y 1y NamerUNTTRC Meer NodDate L8780 C1 2013 Status: @
FEHRRES PV ELT 0110201 Delerred ’

FLO File OFS70S000003 1AMTS REA Tk Lic N/ D 03107704496 -
GOS0 AN 2 (802200 i

Decision:  In response o DI dated 28,01 2015 issued by Do € &PC. the Tiem had submitted its

reply, a copy of which has been lorwarded 1o Dio € &PC on 18052013, Comments awaited Trom

Do C&PC. Reminder to be issued to Do C&PC o send comments within 13 davs

Coase NocVEST-ALCTH 2004 Party Nove VINTTEG Neet Nodlate L T8T-ALC 1201 Status: I'_;':_l{l
FIBRES PV LT 01102013 Deterred -

HO File DHSTOSD 003220 AN L R E Lic No Dale:03 10771101 i
B3OS a0 3 AN 25022014 \“s‘\'

Decision:  Inresponse 1o DV dated 28012015 isstued by Yo C&PC, the fiem had submitted s :

reply. a copy ol which has been forwarded to D/o C&PC on 18.03.2013, Comiments awaited [rom
Do C&PC. Reminder 1o be issued to 1o C&PC 1o send comments within 13 days

Case NooS4RT-AL 012014 [P Nrogie Seel NoDate L 78T Status: s20
e
INTLRNATIONAL AT RS Dederred
CONVIYORS LIMIETED 01 o 2ors
HCHFile 08703000073 AN TS REA e Lie No/ Date:03 10772113 ;
(3 b 00 00950 ANT T AT02.2014 ..'-.f_'
Decision: D1 dated 31.08 2015 issued by Dio C&PC 1o (imm, The requisite information is still

awaited. 1t was decided by the Conmmittee o issue last and final reminder 1o em giving 13 days

tinie Tor submission of information
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Case No S TRT-ALC 2 ENTRRSANHTRIT Neot NodDme [ TRT-ALCT 20 Status: Cag
INTERNATIONA] {1 20 Delerred ;
CONVEYOGRS LINITTED

FRC Fabe tO T8 T0S0000 74 AN TS LA Bl Lic Novbte 0310772y 0 -
GA L anss b AN 2F.02,2014 b B

Decision: 1] dated 31082003 jssued by D/ C&PC 0 firme The requisite information s stll |

awaited, 1t was decided by the Commmniitee to assue kast and final reminder o brm giving 13 days
time for subnussion ol information

Cuse No 22 7787-ALC 12014 Parly Nani Meet NodDate [ FRT7-ALCT 2003 Stutus: i =
[NTTERNATIONMA 10 20l Delerred
CONS Y ORS LINITTED
HO Vile 0DRT050°00040 AM T30 REA Tk e Ne Date 0310772649 1
6 03O0t o 0 AN L U303 2010 "u'h
. . (i, o5 5 . . o . A
Decision: D/ dated 31082013 issued by Do C&PC to firm, The requisite information s still
awaited. 11 was decided by the Commitiee o assue last and final reminder o fim giving 15 days
tme for submission ol imformation
Case Nocs 22 TRT-ALC120104 Pary N Meel No'Dnle VRRT-ALC 01 A Stutis: e -

INTERNATIONA] O] 1o 2ors Deferred
CONVEYORS LINITED

HO File 0187030/ 0000 LANMIS RELA File Lie No/Date: 03 10772630

QAR s AN T 0303 204 4
Decision: D/ dated 31082015 issucd by Do C&PC Lo firm. The requisite mtormation is sull «
awaited. 10 was decided by the Committee 1o issue last and final reminder o tirm giving 13 days
time for submission of information




16
Case No.:18/2/87-A01.C1/2014 Party Name VINYI Meect Moo Date: 1 7/B7-ALC 2015 Status: i
TLUBRESPVILID, 01 102015 Approved =
HO File :01/87/050:00550/AM 147 RL A ile Lic No/Date:05 10382328

O3 200K 00470 AN T4 2003.2014

Decision : As per the written comments [urnished by the D/o C&PC vide their OM No
4601 1/37/2014-PC-11 dated 30.09.2013, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
PRO WELL PIPE kg . PVC Resin | 1.040 kg Yy,
2. Master Batch of PVC Stabilizer  0.02184 kg [
3. Master Batch of Lubricant 0.00397 kg
4. Master Batch of Flow Promoter | 0.01985 kg
S Master Batch of Impact Moditier | 0.0397 kg
6. Filler (Calcium Carbonate) | 0.00397 kg
7. Titanium Dioxide | 0.01985 kg
8. Colouring Pigment | 0.00001368 kg
|RLA may take conscquential action as per Policy / Procedures.
Case No.:%7/87-ALC1/2014 Party Name:SHAKTT PLAS Mecl No Date:17:87- Stalns: (e
INDUSTRY ALCIL 2015 Delerred
01 10 2015
HQ File :01/87/050/00028; AM 15 RI A File 03 24040000492/ AM 1d: Lic No/Date:0510382813 |
9 26.03.2014 "

Decision:  I[n response to [Y/1. dated 23.07.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to Dio C&PC on 28.07.2015. Comments awaited from D/o
C&PC. Reminder 1o be issued to Dio C&PC w send comments within |15 days.

\




Cuse N4V VRT-ALCT2004 0 Pasty Namie B ASTAIAN Mect No Do 1 7087-A0 012015 Stats: Fluf I
RECTANIATIONS 01 10,2013 \pproved -
I Fele RN Taig LreNoDate: 3q1010 1402
UL NTOS0006 1 AN S GO g0 AN T 2ol 2ol
Decision; As per the written comments fumished by the DIPP vide their letter No
Z3420T5-TSW dated 28.09. 2015 the Commitee approved following adhoc norms: =
) .
a L3 g egprgn rgvgn .y 1 .
EXPORT ITEM QIy IMPORT ITEM QoTY
Reclaim Rubber Butyi 1 2,000 Ky Butyl used rubber tubes | 12,000 kg
cul e bwo preces
RL.A may take consequential action as per Palicy / Procedures.
The above recommendations are subject to NOC from Ministry of Environment & Forests
(MOLF).
Case Noo VI/R7-ALC 172014 Pary Name FINDAT POYLY Mect No'Date 1 7/87- Stalus: 0 4
FILMS LT \LC2015 Deferred  efed
O F0 200 A
HO File 0N 870300001 11 AN REA e 0= 2004000046 1 AN T | e No/Date 05 [0384222 )
16l 2000 ."'"I' .
Decision:  In response to D/ dated 23 122014 issued by Do C&PC, the firm had submitied its
reply. a copy of which has been forwarded to Do C&PC on 23023015, ¢ omments awaned from
/o C&PC. Reminder 1o be issued 10 Do C&PC to send comments within 15 davs
Case NosS/3/87-ALC12015 Pans Nimes W AUKTR Meet Nollane 1778 7- Status: D
-
METROARK CHEMICALS PV MLOH2001A Deferred ——
LI 01102013

FIO File ONB/030/004035 A0 | 3 REA Frle 02 20 H0/000 1 AN e e/ Date:02 10203243
16 0520104

Decision: DL No, 4601 1H712005-PC I dated 09.09.2015 was issued by D/o C&PC 1o firm

Ihe requisite information is still awaited. 11 was decided by the Commitiee 1o issue last andd final
reminder to firm giving 13 davs nime for submission of information



| &
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Hh
Cose NocHEIST-ALC 122003 Pty Nome MIRC HCLEAN Noect NodDate, | 787 Status: -_'-'..:!-E.
SYSTTMS PROVATE LIMITED  ALET2018 Deferred .
Bl s
O Eile (ORSTOSHON 200 AN S WL Tl 000 S 000 DE6S ANTTA . Lic No Date: 0910060144 13
1908 2014 *Yf
Decision:  In response to DL dated 31.07.2074 issucd by Dio C&PC. the firm had submitied s
reply, a copy of which has been lorwarded o Dio C&PC on 26,11,2014, Commients awailed [rom
o C&PC. Reminder 1o be issued 10 Do C&PC 1o send comments within 13 days
Cave NosO TOAT-ALCL2E  Party Name DURA LINI Meel NoDate TTHRT-ALCT2Z0TS Status: .:'ﬁu_f.._
IND DA LT 1201 s wpprovesd
HO File RN il e No Dae- 03 103872640
O STA0OOI 29 AN G O3 20006 SUANTTS 2303200
Decision: \s per the writlen comments Furnished by the Dio C&PC vide thar OM No
4601 1/90/2013-PC.11 dated 30,09.2015, the Committee approved [ollowing adhoc norms: {;
- i
EXPORT [TIM QT [IMPORT I'TEM Q1Y
HDPE Pipe | kg | HDPE Resin L0435 ke
RLA may take consequential action as per Policy / Procedures,
Case No,:W2187-ALCI2014 Party Name SANKILA Meet No/Date: 17/87- Status: £k
INTILSTRIES ALCT20S Deferred
01 102018
HO File ;0187050001 62AANM IS REA File 07/ 240400001 AMITS Lis No/Dawe:0T10103200 :
20062014 Wi

Decision:  In response o DA dated 29,09 2014 issucd by Do C&PC, the firm had submitted its
reply. a copy ol which has been forwarded 1o Dio C&PC on 251 1.2014, Comments awaited from
Do C&PC. Reminder 1o be issucd 1o /o C&PC to send comments within 13 davs

Cuse No, L I8/87-ALC 2014 Party Name SPECEALTT Meet Nodlrte 178 7- Status:
POLNY SRS PAT LT, NOL ALCT 201 Delerred
NAYVARANG 01 10 2015
O Erle Q1B TOS0/00 130 AN | 2 RU A Tile Ros040001 36 ANTST Lie NorDiate: 0 310786840
1507 20014
Decision: A\ copy of applicatian has been torwarded to 1o C&PC on 2309 2014 Comments

awaited trom Do C&PC, Reminder o be tssued to Dio C&PC for expeditious action




9
Case Noc20A3WRT-ALCT20T4 Pty Noee 55N PLANT Meol Nov Dot 178 7-ALC T 2Z01S  Status: et
OF 10 2003 spproved - —
) File R1A e Lic NovDawe 310786925
01 8T0S0/00242/ AN 13 (3705 0LING L AN A 16072014
Decision: veeording 1o the technical comments of Do C&PC furnished vide OM No
1601 1/52015 dated 21.09,201 3. tollowing adhoe norms are approved 'jt-,'\
ps I¥
A
. EXPORTITEM O IMPORT I'TEM Qry
LLDPE Plastic Bags (Made b ke | 1. LLDPE Granules (Film Grade) 0,75 kg
of LLDPE Granules and 2 LLDPE Granules (Reprocessed ) {1.20 kg
Reprocessed LLDPL . =
G i &) 1 Relevant Master Bateh namely 0.0 ke
ranules b
: Inoraanic Master Batch
RLA may take consequential action as per Policy / Procedures.
o
Cuse N 1732/87-ALC12004 ety Name INTERNATIONAL Meet No/Dale 17087 Starus: l-!_e
CONVEYORS DINMITED AMLOL00E Deferred
a1 s
LI File 0N 2030002TTIANMIE S RLA Ve DV 00003200 AN TR0 i No/Date 03 0T8T 3T LY

I8 80T 200

Decision:  In response 1o D/ dated THTT201 issued by Dio (€ &PC. the firm had subnuted its
reply, a copy of which has been forwarded 1o Do C&PC on 11.03.2013. Comments awaited Irom
Do C&PC. Reminder o be issued to Do C&PC w send comments within 13 davs

Case No.:6/32/87-ALC1H2014 Pare Nome ANG PLASTIOS P Neer Nov Date | T/87- Shtus:
1113 ALOCT201A Deferred
01 b0 20E

FIO Tale (O 87/050/00282 AN 1S REA Tile 03000000388 AN LA Lic No/DRate: 0310787600
19 (b (08,2014

Deeision:  In response o D/ dated 02122014 issued by Do &PC. the lrm had submitied its
reply, a copy ol which has been forwarded 10 Dio (€ &PC on 06072015 Comments awaited from
Dio C&PC. Reminder 10 be issued to /o C&PC to send comments within 15 days




Ll

B}
Chase No 4/ MEST-ALC 172014 Porty Noume W ACKER Moot NofDate 1787 Satus:
ME TROAVRK CHTENTTO ALS PA Mo 20 Deferred
| 13 {101 A

HO Pile (087 050:00220 AN | 5 REA e 02 2400007 AN TS e No/Date: 0210204708

(3 08,2044
Decision:  In response o DV issued by 1Yo C&PC, the irm had subpuitted its veply. o copy ot
wineh has been torwarded 1o Do CEPC on 300920105 Reminder 1 be issued wo 1o C&PC Tor
expeditious action

Case No 03087 -ALC 12004 Party None WAL KER Sect NoDate 17087 Status:
METROARK CHEMICALS PV VO T201A Deterred
(i) O 1020 5

HEO File (0P S7 000228 AN S REA Pale 02 200000000835 ANTT R e NodDale: 021020076 3

[ 208 2014
Decision:  Inoresponse Lo 17 issued by DVo C&PC, the firm had submitted its reply. o copy of
which has been Torsarded 1o 1Yo C&PC on 30092015 Reminder o be issued 10 Do C&PC tor
expeditious action

Case Noc3SRT-ALC 172004 Party Name SHREE TIRUPATI Nect NoBate FTET- Stiluy:
BALALEE AGRO TRADING LY A Rt Delerred
COprin ay 1o 2ols

HO File 0L 87050000308 ANTLS REA Phie S0 20 a0 00020 AMI S Lic NoBate: 36 100040374

108 2001
Decision:  In response o 1L dimed 19012013 issued by Dio C&PC, the Tirm had submitted its
reply. a copy of which was torwarded o Vo C&PC on 28.04 2015 Comments awaited from
D/o C&PC. Reminder to be issued to Do C&PC o send commients within 13 davs

Chuse NocY L 2LRT-ALCL2005 Party Name SHEES ADINATH Seer Nod e 1 7087 - Seatus;
WOVEN SAURKS PRIVATE MO0 A eferred
LN D 0l b 2005

HO File 01 87/030:00100/ AN TGO REA Fule 32210000063 AN TS Lie No/Date: 32 00:01 194

LR 2014
Decision: REAL Surat and furs were requested vide Tetter dated 17.07. 2015 and 10092015 10
furnish 4.7 apphication expeditiousiy . Apphication awated from REAL Surat and tirm. Reminder to
be sent to REA giving 3 davs time Tor submission ol application

Case No26/307/87-A0C L/2004 Party Name VIKAS Meet NodDate: 17787 Stalus:
GLOBALONE LIMUITED ALOCT2005 Deferred
oL 102015

HO Fle Q87D 248 AN | 3 REA File 05 20 iyoa22 20ANH A e NodD e 051039060 3
a8 2004

Decision:  Inresponse 1o D/ dated 1702 2015, the firm had submitted its reply, o copy of which
wits Jorwarded to Do C&PC on 16,06 2015 Comments awaited from 1Yo C&PC, Reminder to be
tssted to Yo C&PC 1o send comments sithin 15 davs

E‘-\. 11

;

-

\
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Case NosWIVET-ALC 2014 Party Naum@ MARUTT TECHNO Meet Norbate: |7 8T-ALCH2OTS Sgalus: Pt
RUBBER PN TTTD UL G20 S Approved - -

HE e 10 Talke Lo NoyDale: D3 10300984

DTRTOR0O0225 ANITS 03 20 0 anT s AN S 04 19 2014

Deceision: As per the writien commenls furnished by the Dio C&PC vide their Teaer No,

26011/22015-PC. 11 dated 09,09.201 5, the Conunitiee approved [olowing adhoc norms

_ EXPORT ITEM QTY | IMPORTITEM | QTY ¢ A
Hlydrophilic  Swell  Taper Ba I kg | TPE Compound (DRYILEX) [.040 kg l
made out of TPE  Compound !
(Drylex) Good Swelling
Properties
RLA nray take consequential action as per Policy / Procednres,
Case No.:22/32/87-ALC 12014 Pty Name PARADIS] Moot NodDate: 17/87- Stalus: CLal
POLYMERS LTD ALOT200S Deferred "

01 10.201s

HEQ File -0 18 7/050°00298 AM L3 RI A D ile 0395 000d8 7 AMITS Lic NodDate 03107888 16
(5 09 2014

-~ "‘
B
“

Decision:  In response to DVL dated 62.12.2014 issued by D/o C&P( the firm had submitted 1ts
reply. a copy of which was Torwarded to Dio C&PC on 20,08.2015, Comments awaited from
Do C&PC. Reminder to be issucd o /o C&PC 1o send comments within 15 days

Case No: 27428 T-ALCL2014 Party Namie N TERNATIONAL Mueet NodDate 17087 Status: r_“LE
CONVEYORS LINMITED A LOF20 2 Deferred
0112015 H
A
HO File :0 8705000368 AMIST REA Iale 030 PO 00SSE AN Lo No/Date: 031078905 1\

[8.0U 2014

Decision: A copy ol application has been Torwarded o Do C&PC on 13012013, Comments-
awailed from Dio C&PC, Reminder o be issued o Dio C&PC 1o send comments within 15 days

Case Na223/36/87-ALCT2004 Party Nt G ASTY Meel Moy Dale LT87-ALCT 2015 Status: Delerred
INDUSTRIT 000 Lo o=

HIO File 018705000033 ANM T30 RLA I e N Date 3 10040371
N AT I A T Y 23002011

Decision: i response to D/ dated H9.01 2015 issued by D/o C&PC, the firm had submitted its
reply. @ copy of which was forwarded 10 Dio C&PC on 25.06,2013. Comments awaited trom Dio
C&PC Reminder 1o be issued o 170 C&PC to send comments within 15 days,
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Y

Case Now 131428 T-ALCTR2014 Piorty P SER VEWIELL Mot NofDae: | 7087 Status: (=L
PRl SOl D APPLIANCES AU AR N Deferred
D20l s

FICY Filg -0 T/ 87 050000 33 ANT LS BRI File 2 2 0000000 13 AN B e NodDate 2 blogdalsus

W00 200 f_“
Decision: DV No. 4601 1748 2006-PC 1 dated 09,09, 20135 was issued by Dio C&PC 1o tinm I \
was decided by the Commutiee to assue Tast and Anal reminder to firm giving 15 days time lor
submission of nlormation
Chase Mo 32428 T-ALCTH 200 Parts S POE Y GENTA NMeet NoDae 1787 - Statns;
PECTING OIS ETD VO DR Deterred L
0110 2013
HO File 0187050003730 ANM TS RA File 0 a0 ou2 L3 AN TS e, Nodlrane 03 107808606
W09 2014
o . ; _ X o
Decision:  In response o D/ dated 06,04 2013 issued by Dio C&PC, the firm had submitied its \“"‘
reply, a copy ol which was Torwvarded 10 Dio € &PC on 06072013, Comments awaited Trom Do
C&PC. Reminder (o be issued o Dio C&PC 1o send comments within 13 days
Case Noc33408T-ALC 120104 PParty Noome POMY GENT A Seet NovThate: 17087 Status: ; ,L_{:
L

TECTINOLOGHES [T ALC2ols Rejectedd e
01 1o 2ols

HO File :0 /87030003 TIAM 13/ REA File (303040021 SAMI 3 Lie. No/Dalei03 10739868

30002014
Decision: /L No., 4601 1/7/2015-2C 11 dated 04.02.2015 was issued by Do C&PC w firm Fhis
was lollowed by reminder from DGIT on 30.04.2013 and 10092015 aiving 13 davs time for By
cubmission of information, 11 was noted that the firm failed 1o fumnish the requisite information
hus. the Committee decided 1o reject the case

Case Nos 2430/87-ALC120104 Parly Nane G AN Neer NodDate PRRT- Status:
NS TRIES TTD MO0 Peferred
ol 102013

HO File 018703000333 AMIL S R1A File w2 00a0/00 760 AN TS e o Date 3 10040622
17 1 20

Decision: I response to 11 dated 0901 2015 issued by Do € &PC, the tirm had submitted its
reply. a copy ol which was forwarded o Dio C&PC on 23.06.2015, Comments awaited from Dfo

C&PC. Reminder (o be issued 10 1o C&PC 1o send comments within 15 days




)

Cose Noo L3S T-ALC 12004 Pany Nanu Moeet No Date TTET-ALCUZ0TS Status:
WINYLTUBES PVTLTL gl Lozl s Approved
RIRNSIN LIRS R Lae No Daets o9y 7as
018 T030/0019 AN LS 03/ 2/ HOOZT2 AN 13 22 10,2014
Decision \s per the writien comments furnished by the Do C&PC vide thar OM No
3601 1/372014-PC-11 dated 3009 2015, the Commitee approved [ollowing adhoc norms s
|.|_L|'
EXPORT ITTEM QOTY IMPORT I'TEEM QTYy
PRO WELL P | kg PVC RESIN SUSPENSTON [.O40 ke :
GRADI _ L "
STABILIZER LEAD BASED | 002184 kg j
POWDER
LUBRICANT 000397 ke
POLYETHELENE WAX
. IMPACT MODRIFIER (0.0397 ke
VCRYLIC BASED POWDER
FLOW PROMOTER 001985 ke
PROCESSING AlD
6, TITANIUM DIOXIDE 0.01U8A ke
RUITILE GRADI
CALCIUM CARBONATH (00396 kp
8. COLOURING PIGMENT 0.00136 ke
INORCGANIK
RLA may take consequential action as per Policy / Procedures.
Case Noo31/4287-ALC12014 Pacty Name VISEN INDUSTRIES - Meet No/Date: 17/87- Statns: '-‘1'*5-:-':
LINIETED ALCH201E Rejected
01 102015
HO File 01 87050/003720 AN TS REA ile 0803 000/001 38 AMTST Lic Na/Date: 031079088
202014
Decision: L D/L Noo 4o 110200500 1 dated 08.04,2015 was issued by Dio C&PC w0 lirm "’I"
Fhis was followed by reminger from DGET dated 17.06,2013 and 10.09.2013 giving 15 days tme =h

(or submission of information. 1 was noted that the tirm failed w furnish the requisite information.

Ihus. the Commitiee decided o reject the case




Coave Noo3Ad287- L0 12004 oy Mo VISEN INDUSTRIES  Meet NoDaie 17087 Stutus:
LIMLTEED WSRO S Rejected
IR

HO File -0HSTO0A0003TSANITS RLA Tiie U393 040 00387 AMIS 1w No/Date: 0310790486

22,10,2014
Decision: A 1YL No, 4601 1/10/2005-PC 1 dated 08.04.2015 was issued by D/o C&PC (0 tirm,
This was (ollowed by reminder from DGET dated 13.05.2015 and again 17.06.2015 giving 15 days
time for submission of information, It was noted that the firm fatled 10 furnish the requisite
information. Thus. the Commitiee decided to reject the case

Case No:3SHLET-ALCT2014 Papty Noume VISEN INDUSTRIES  Meet No/Date §7/87- Stalus:
LINITIE DD ALOCT2015 Rejected
(L pO 2S

HE File -0V87/030/00376/ AN RIA File 030304000389 AMIS Lic No/Date: 0310790487

22102014
Decision: A YL No, 4601 11022005-PC 11 dated 08.04.2015 was issued by Dio C&PC o firm
This was followed by reminder from DGET dated 15.05.2015 and again 17.06.2013 giving 15 days
tme for submission of information, 1 was noted that the firm fatled to furmish the requisite
information. Thus. the Comnuucee deeided 1o rejecet the case.

Case Nood1AYRT-ALC L2004 Parey Name: NMANALL Sleet No'Dale- 1787 Status;
PETROCHEAICALS LIMTTED ALCTZONS Approved
(1200 s

PO File tH/RTASOO03RZIANMI S R1 A File 00 2000000 80ANITSD Lic No/Date: 4 10139600

311020104
Decision: As per the written comments furnished by the Dio C&PC vide their OM No.
4601 1/112/2013-PC-11 dated 30,09 2015 the Committee approved {ollowing adhoc norms:

|
| <L - I e —— -
RLA may take consequential action as per Poliey / Procedures.

EXPORTITEM | QTY | IMPORT ITEM L QTY

| 1] =4 0l Pi)l) ol F-4922 : I l\g s bl |)1“p) lene Osade | O.R02 }\g
i ' : ” L'.l\l-iL‘[_illt_: - _ |T 0.018 kg
3 Ireastab PUR-SS L0002 ke

' { Antioxidant) ll .

! 4, Sodium Acid Pyro Phosphate | 0.010 kg :

' (Di-Sodium Hydrogen Pyro | |

i Phosphate) | |

|

N

\



10

»3
Case NosS4TRT-ALCTI2014 Pt Nonme ASTIEANTYINTH A Yoot Nodlyare VT87- Status: .:_,-__:'_,&_
PR T N MO0 Approved =

Ol 1200

HO e oD 870000200 ANt | = [LEA e 0 D a/O0O 8 S AN L0 e N e OinTun6??
o 2

Decision: As per the writien conunents turnished by the Dio C&PC vide therr OM No
1601 1/83201 1-PC-11 dated 30,09 2015, the Committee approved following adhoe norms

EXPORT [TEM Q1Y IMPORT I'TEM OTY }
Lnsaturated polvster Resin I ke [ 1. Propylene Glveol 0.2492 ke
> Phthalic Anhvdride 0.3333 ke
3. Madeie Anhvdride 0.1029 ke
Lo Stvrene Monome (L3191 Ky

RLA mav take consequential action ax per Policy / Procedures.

Case N SRR T-ALC L2014 Parcy Name SELARK LN Mecel NofDale: 1 7087- Status: '.J-"i'
PO Y SRS FINTTED WVLTIR0L A Deterred
O 10 201>
3y
11 File (0 LBTIOM00 300 NS BRI A Dile 302004000193 AN S e, NodDare 33 100K i
O L 200
Decision: A copy of application has been forwarded to 1o C&PC on 29062015, Comments
awaited rom Do C&PC. Reminder to be issued 1o Dio C&PC 1o send comments w ithin 15 davs,

Case Noc3AA2ET-ALC 2004 Papry Nanme NENGEN Ve Mo Dade | TURT- Status! (=4
FLLOROPOISMERS PYT LTD AV Bl Delerred
{0 102013 i

HO File 01RO AN S BRI Fale 05 200000003 1 2VANMITAD L No/Date 03 10391863

05112014 "
Decision: A 1L No. 4601 1920105 PC I dated 110620103 was issued by Do C&PC to firm
his was Foliowed by reminder From DGET dated 29.06.2015 giving 15 days time for submission of

information. Reply still awaited from the Tiem. Henee, the Committee decided 10 issue 1ast and
final reminder to firm giving 13 davs (e for the submission of information. In case the reply is nol
received within the stipulated period, the Commitiee would be constrained o reject the case




M§
Cuse Noc ISE4S8T-ALC 12014 Pty N NARPOL PV Moot No b L TIRT- Stilus: TP |
LAMTTEL ALO T 200E spproved -
U1 Lo 20 s
FIO Frle sOLSTOMIOOH L SIANTS REA e o POALO0TOTANMITA L o Dates 1 710003967

07.11.20104
Decision: As per the written comments [urnished by the Dio C&PC vide their OM No
4601 1/36/2015-PC-11 dated 30.09 2015, the Comnittee approved following adhoc norms

Export ltem No.(7) Pure Polyester, Povwder Coating

EXPORTITEM  QTY IMPORT I'TEM O %\\
Pure Polyester, L ke | 1. PTA-Pure Tergphthalic Acid Organic Acid 0,3828 ke
Powder Coating Y Polvals Organie Chemicals | 0.2522 ky
Vobsteriiicann Catalyst Tin Based Catalyst 0,015 kg
L Teimellitic Anvhydride (FMA)Y Anhvdnide [ 0115 ke
S Coloured Pliegment Pigment 00412 kg
6. Additives Organic Compound [ 0.103 kg
7. Filler Inorganic Chemicals (11343 ke
| S, Tianium Dioxide Pigment 01648 ke
9, TGIC-Trighveidyl Isocyanurate Couring Agent 0.0412 ke

Export Tlem No.(ii) Eposy Polvester Hybrd, Pawder Coating

EXPORT ITEM | QTY IMPORT ITEM L QT
Epoxy Polyester | ke, | I PTA-Pure Terephthalic Acid Organic Aeid 01904 ky
Hybrid . Powder ' Polyvols Orgame Chemicals 01254 ke
Coating Uk sterificatin Catalyst Tin Based Catalyst (L0073 ke
b Pamellie Anhvdride (TMA)Y Anhydnde 00371 ke
5. Coloured Pigment Pigment 00517 kg
0. Additves Organic Compound 00103 kg
| 7. Filler Inorganic € hemicals | 0,1648 ke
S Titanium Dioxide Pigmenl | 0.184 kg
9, Ipoxy Resin | 0,346 ke
HOL Malting Agent | 0,0237 kg

RLA may take consequential action as per Policy / Procedures.
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Case Moo 24d2BT-ALC 12004 Party Mame; W ACKER Wt Mo Lkl R7 Status:
WIE T ROARK CHEMICALS PVT ALC 12015 Deferred
LD 01102015
HQ l'le 01/87/050/00365/AM 157 RELA Iile 02 24:040/001 57/ AMI1 5, Lic No/Date:0210205142

11.11.2014 Ty

Decision: A D/1. No. 4601 1771:2004-PC 11 dated 09.09.2015 was issued by D/o C&PC to firm.
It was decided by the Commitice 1o issue last and final reminder to firm giving 15 days time for
submission of information.

Case No.:16/9/87-ALC1/2015 Parts Name: ESTEEM Meet No/Date: 17/87- Status:
INDUSTRIES PV LTD. ALCI12015 Deferred
01 102015
HQ File .01/87/050/00068/AM 16:  RI A File 17 24:040:001 15/ AM 1SS Lic No/Date: | 710005970 ,ﬁ,:.h
12112014 !

Decision: A copy of application was torwarded to Dio C&PC on 16.06.2015. Comments awaited
from D/o C&PC. Reminder to be issued to /o C&PC to send comments within 15 days.

Case No.:18/16/87-ALC1/2015 Party Namu ESTEEM Meet No/Date: | 7/87- Status:
INDUSTRIES PV T LTD, ALCI22015 Deferred
01.102013
HQ File -01/87/050/00141/AM16:  RLA kel 7:24 040001 L4/AM1 5/ 1 ic.No/Date: 1 710005969 ;
’ N
12112014 |
Degision:  The Commitiee noted that the copy of application placed under para 4.7 ol HBP is still
awaited from RLA. Hence, it was decided (o call for application from RLA. Goa and [irm for
further consideration. Reminder to be issued 1o R1LA to send reply within 3 working days.
Case No.:17/45/87-ALC1/2014 Party Name:POLYFILL Mcet No/Date: | 7/87- Stafus:
TECHNOLOGIES PVT LTD ALC1/2015 Deferred
01 102015
. HQ File .01/87/050/00417/AMI5/  RLA bile 234 24:040/001 T4/ AM 157 Lic No/Date; 3410040678 ™
1311 2014 W
e

Decision: A copy of application was forwarded to D/o C&PC on 03.02.2015. Comments awaited
from D/o C&PC. Reminder to be issued to D/o C&PC to send comments within 15 days.




46

43

28
Case Nos18MSST-ALCU2Z004 Parly Name STEAKEN Nleel N Dates T7087- Stutus: Approved
POLY MRS LIMTUED ALCTZ2003
Ol 1020105
HO File LA Fil LicNo/Date: 34 TO0-HI0E |
OLSTOS004 18 AMES 4200002 T AN LS 13.11.2014
Decision: vccording 1o the wechmical comments of Dio C&PC fumished vide OM No.

4601123201 2-PC1 dated 09 009 200~ Tollowing adhoe norms are approved
(1]

EXPORTITEM  QTY IMPORT ITEM o1
Semiconducting K Ky Carbon Black trasw material) 0,33 kg
Ea |_i”k't‘hl° Co-polvmer ol ethylene butyl acrylate | 0.63 ke
hielding {ra material)
compaund 3 Peraside {raw material) 0,007 ke
| < Polycthylene wax (raw malerial) L 003k u
{RLA may take consequential action as per Policy / Procedures.
Cuse Noc404287-ALC L2014 Party Name VIRAS GLOBALOND Meaor NarDate 17787 - Status:

LM WL I201S Deferred
01102013

F File 018 F030/0038 7 ANMES REA Filg 05 0040 00338/ AN TS Lic No/Dale:03 103491992

L2014
Decision:  In response Lo D/, dated 17022015 issued by Dio C&PC, the firm had submitied its
reply. a copy of which was forwarded 1o Dio C&PC on 16.06.2015. Comments awatlted from
Dio C&PC. Reminder o be issued 1o Do C&PC to send comments within |5 days
Case Nos9/A2/87-ALCL2014 Party Name MRO TCLEAN Meet NodDate: [ 7787 Siatus:

SYSTEMS PRIVATE LIMITED  ALCI2013 Deferred
01102013

O File ;018705000330 AMIS RLA File 092404000439 AM IS Lic No/Date:09 10061 249

17012004

Decision: [0 response to DY daled 13.02.2015 issued by Dio C&PC. the firm had submitted its
reply, a copy of which was forwarded o Dio C&PC on 15032015 Comments awaited Trom
Do C&PC. Reminder to be issucd to Do C&PC 1o send comments within 15 davs

™
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Case NosTHERT-ALC L2014 Party Name SHRINATH FLEXI NMeet NaDae 1787 - Stutus:
PACR YT LD ALCT 20 s Defevred
o 102013

HO File (01 /RZDS00038 AMIS REA File 09 204000084 AM T30 Lic No/Date: 09100061 282

20011 004
Pecivion: v 1 Noo 4601 184201 5-PC 1 dated 03092013 was issued by Do C&PC to iem
The Commitiee decided 1o issue Last and final reminder o frm giving 15 days time for submission
of information

Case Nog 8 URT-ALCL2014 Parte Nime VISEN INDUSTRIES  Meet NodDate: 1 7/87- Status:
LMY L I I R Deferred
11020105

HO File DNATOSOO043 0 AN REA Fric G393 U HIZEBANM TS0 Lic No/Date: 0310791549

A1 200
Decision: A DL No. 4601 1 LO2003-PC 1 dated 06,2015 was issued by Dfo C&PC o firm
This was followed by reminder from DGET on 08.07.2015 giving 15 days time tor submission of
information. Reply still awaited from the fem. Henee, the Committee decided to issue Tast and
final reminder 1o [irm giving 13 davs time for submission of information

Case NO 24478 T-ALC 22004 Party Name PATTUINDUSTRIES  Meet No/Dare: 17787 - Stitus:
MLOCTT20TR Deterred
Gl 1 2ol
O Fabe sOL8 7050000088 AN S REA Fiie 25004 o002 AM TS0 e NodDate: 23 10004 377
RO 200
Decision: A copy of application was forwarded o 1o C&PC on 17.02.2015. Comments awailed
(rom /o C&PC. Reminder to be issued o Do C&PC 1o send comments within 15 days

Caxe No,: ARET-ALCLI2004 Py Name VISEN INDUSTRIES  Meet No/Tyae: 1787 Satus:
PINITEEDD LTS Rejected
1 2015

HO File 018703000536/ AMIS REA File 0395000000220 AMIS Lic No/Dale 0310791636

03 122014
Decision: A /L No. 4601 1/1072005-PC 11 dated 08.04.2015 was issued by Do C&PC o hirm
Ihis was followed by reminder from DGET on 15052015 and 10092015 giving 15 days ume for
submission of information, 11 was noted that the imm failed 1o furnish the requisite information
Hence. the Committee decided o reject the case
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Case No; 3/38/87-ALC12014 Party Name VISEN INDUSTRIES  Meeu No/Dale §7/87- Status: f_l.ﬂa-l‘.'.
LANETTLED ALCEZ2015 Deferred
O 12015
HO File -OU87050M033RANMIS REA File D395 04000062 AMITST Lic No/Date: 0310791640 ;'_,'__
03122014 -
Decision: A D/L No. 4601 1/1072005-PC 1 dated 11062015 was issued by Do C&PC o finm
I'his was followed by reminder trom DGET on 08.07.2015 giving 15 days time lor submission of
information. Reply awaited from the frme Henee, the Committee decided Lo issue last and final
rentinder to [irm giving 13 days tme for submission ol information,
Case Nocd/4587-A1LC 12014 Party Name: VISEN INDUSTRIES  Meet No/Thate: 1 7/87- Status: [::'-J,;.i_
LINITELE D YO0 S Deferred -

OL L2015

FIC File (O L87/0307004040 AN S RI A File 0393 000/00368 AN 13 Lie No/Dae: 3310791638 .
03122014 ‘:-"li-.‘,

Decision: A DL No, 4601 110 2003-PC 4 dated 11,06.2015 was issued by Dio C&PC 1o firm. It L
was decided by the Committee to ssue last and final reminder 1o firm giving 15 days time for
submission of information
Case No10Md7/87-ALC 120 Party Name VISEN INDUSTRIES Moot No/Date: 1 7787- Status: (4p
LANTEED ALCL2013 Deferred =
0 102018
HO File :0187TASKOM I AN S REA Frle 0005000000624 AN IS Lic No/Date:(3 10791641
03 1220104 .
Decision: A D/l No. 4601 1:10:2005-PC 11 dated 11.06.2015 was issued by Do C&PC 1o firm *'"
Ihis was followed by teminder from DGIT on 08.07.2015 giving |5 days time for submission of
information. Reply awaited frony the firm, Henee, the Committee decided o issue Jast and final
reminder to firm giving 13 days thire Tor submission of information
Case No:5/H587-ALC 12014 Pary Naume VISEN INDUSTRIES  Aeet No/Date: 1 7/87- Status: g |

LIMITLEL ALCHZ20L5 Delerred -
01 10,2015

HOQ File :01/872/030:00405 AM L3 RIA Fite 0393/ 0000007 18/ AMITS Lic.No/Date:03 10791098

04.12.2014 "-‘f_.
Decision: A D/ No, 4601 L/ 10:2005-PC 1 dated 11.00.20135 was issued by Do C&PC to firm
This was lollowed by reminder from DGET on 08,07.2015 giving 135 days time [or submission ol
information, Reply awaited from the firm, Henee. the Commitiee decided 1o issue last and final
reminder Lo lirm giving 15 days time for submission of information,
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Case Nog [ 3ETRT-ALCH2004 Pany Noume MU TIRASE INDLA Mecr NodDrae VT87- Silns: s -
NAVIRRE P RS R Deferved
01102003
HO File 0LST0S0003TAMIS RUA File 0893000768 AN Lic No/Date 03 10791993 S
3122004 *
Decision: A copy ol application has been Torwarded (o Dio C&PC on F3.07.2015, Comments

awiited from Do C&PC, Reminder 1o be issued 1o Dio C&PC o send comments within 13 davs

Case NocARET-ALOC12014 Parts Nume GRP LT Neol NoDae 1787 Salus: ,-'I:_'E_

AMLC200E Rejecred

a1 10 2015
HO File 0USTOI0004S2AN T3 RLA Filg 0304040/ 007 38/ AM LS Lic No/Date:03 10791999

15.12.2014 g
Decision: \ D/ No. 2S12013-TSW dated 26.03,2015 was issued by DIPP 10 irm, This was
followed by reminder trom DGET on 153032013 and 10092013 giving 13 davs time fo
submission of infermation, 11 was noted that the Tem failed o furmish the vequisite mlormation
Ihus. the Commitice decided 10 reject the case

Case No:S/A6/87-ALCL20 1 Marts Name: INDEAN OXNIDES & Meet No/Duale: 1H87- Statns: { b
CHENTICALS PINITED ALCT201S Deferred :
al 1o 2ols
IO File 10187050004 24 AN TS REA File 2TR30M00020T AN TS Lie NodDate 3110065 149 m
18.12.2014
"

Decision: A /L No. 4601 147200 3-PC 1 dated 11,08.2015 was issued by Dfo C&PC 1o tinm
It was decided by the Committee (o issue last and final reminder o Tirm giving 13 days time Tor
submission ol information

Case No1245/87-ALC 12204 Party Name: IMAGE LADBELS Neet No'Date | 7/87- Status: :“_1'1.
Py MO0 Deferred
O b 2005
[ Fide 0187030 Ok 20ANIT A REA Tle 07 20 a0a 3 AN S0 e Na Date: D7 10107263
2122004 T
]
Decision: A D/ No. 4601 14320840 4 dated 01.07.20135 was issued by Yo C&PC o ITrm
Chis was Tollowed by reminder from DGET an 03.08.2013 giving 135 days time for submission of
information, [ was decided by the Contmittee o issue last and final reminder 1o the {iom giving 13

days time for submission of informatton
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Case Nos SRT-ALC 12004 Party Sate [N D0 RANTA Mol NodDate 1787 LTHIITEN s
SN ETICS FINDIA) LT VL0 Rejected
01102013 :
O File 018705000040 [ ANt S REA Dl oSO Do 16/ AN LS L Ny D SBLO002 1 73 LJ'r.,
20,13, 20 14 i
Decision: A D/L No. 4601 1/582012-1C 11 dated 03.06.20135 was issued by D/o C&PC to firm
With the recommendation of the Committee in its carlier meeting. a reminder dated 08.07.2013 was
issued to firm giving 30 davs time Tor submission of intormation It was noted that the irm tailed o
furnish the requisite information Ul date, Thus, the Committee decided 1o reject the case
Case Noo HHSAT-ALC 20 Party Noame DSNEINDTA PA Meel NodDate V78T - Stutus: 1:_":'-
LD MLCT2005 Deferred
01102013
HO File ODRT/OS0004S0 AM IS RIA Tile SR Z040/00208/ AN S0 Lic No/Date: 3110063161 G
31,012,204 i\
¥
Decision:  In response o D/ dated 03.006.2015 issued by Dio C&PC, the tirm has furnished the
required information and the matter s under consideration by Do C&PC
Case No: LYSURT-ALC 12004 Pamy Npmas RN et Nov e LTRT- Slatus: |::£_
POR Y LN TRUSTON LINTTED ALCTz0T s Delerred
01102013
HO File :0US7/0S0004 T8 AM IS REA Fite 3 LUSVIAHO0200/ AMTS Lic No/Date: 3110063166 "
R R 'I
Decision: A DAL No., 4601 1/89201 5-PC 11 dated 07,09,20135 was issued by Dio C&PC to firm.
was decided by the Committee 1o issue last and fnal reminder o firme giving 30 diays time fol
submission ol information
Case No o2 IATRT-ALC/201 Party Nane MACRO POLYMERS  Meet No/Date: 1787+ Stalus: e
PR ALCT2005 Deferred
01102012
O File OLSTOS0M0aa 3 AMIT R 1A Tile 08 200003 7o AN A e No/Date: B8 10134243 ‘.,1
i

ns ol 2ols

Decision:  [n response to D/ dated 11.05.2015 issued by /o C&PC, the lirm had
submitted its reply. a copy of which was forwarded o D/io C&PC on 28.07.2015.
Comments awaited from 1D/o C&PC. Reminder to be issued (o Dio C&PC or comments
within 15 days.
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Case Nos2247/87-ALC 2004 Pars Same M ATRO POLY MERS Meer No/Date 1387 Stalus: -:._;:-ﬂ-f.'_
BT LY Delerred
L1 2ors

PO File 0 1/SFOSOO0M6/AM IS, RiA Fiie 08 20040000379 AM T3 LieNo (BRIREEhARVARRE I e
> 0602015 k

Decision: 1o response o DAL dated 11032015 issued by D/o C&PC, the firm had submitted its
rephy, a copy ol which was forwarded to Do C&PC on 28.07.2015, Comments awaited from Do

C&PC. Reminder 1o be issued to Dic C&PC for comments within 15 days

Cose Noo/45/87-A014 ) 24 oty Nme PALNIETTO Meet MNofDate 17/87- Stalus: l:'F_.:E_
INTIUSTRIFS CENDIEAY P LY I U Deferved =
LINILTED Ul 10 201s

O File 0187 Q300006 AN S RT A File G4 2000/ 00203 AN TS0 Lic No/Datc: 04 10139983

i 0701 2013 LN
Decision: In response 1o DAL dated 17.07.2013 issued by Dio &PC. the firm had submited ns
reply. a copy ot which waus forwirded 10 Dfo C&PC on 30092013 Comments awaited from

D/o C&PC. Reminder to be issued o Dio C&PC Tor expeditious action

Case No L TA887-ALC1H2014 oty Noume SN INTHA PV Meet NodDxate: 1787 - Stalus! { L
|30 MLOCHZOLS Deferved
01 020ns
) File :0 18703000 alh AN LS RUA File STSS 04000222/ AN LS Lie NodDate S1OU6STT

07012013 ;
67 el ke .
Decision:  1n response o D/L dated 03060 2015 issued by Dio € &PC. the firm has furmished the
required information. The matter is under consideration by D/o C&PC. Reminder to be issued 1o

Do C&PC Tor comments within 13 days

Case NoaH1287-ALCH2015  Pary NumeMULTTBASI Meet No/Date ET8T-ALCH201 S Sis: (Lot
INDIA LINITED 01102013 Approved

1 File: RELA File Lic, Na/Dae: 0310792864

OLETO030/00 101 AN 6 O3/QS 000K L ANMTS 13012015

Decision: Based on the teehnical comments of Dio C&PC furmished vide OM No,

4601 1/62,2010-PC 1 dated 30.09.2015, the Commitee approved the following norms:

08 EXPORT ITEEM QY IMPORTI'TIEM | QTY 40
Fhermoplastic Elastomer | kg |10 Styrene Ethylene Butadiene 0,300 ke |
Stvrene/Styrene Butadiene Styvrene
> White Mineral Oil 0,330 kg
Lo Polvpropylene Granules 0130 ky

o Caleinm Carbonate 0,220 ke
S Anuoxidant 0,010 kg
RLA may take consequential action as per Policy / Procedures.
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Case No.:2/12/87-ALC1/2015 Partv Name: S1TGROUP INDLA Meel No/Date 1 7/87- Status: { T
LINITLELD ALCY 2015 withdrawn
01102015
HQ File :01/87/050:00099'AM 16 RLA File 10395 040:00635: AM15. Lic No/Dare:0310792913
14.01.2015

A
Decision: RLA Mumbai vide Jetter No. 03/95/040/635/AM-15 dated 17.08.2015 has informed - |
that the advance authorization was issucd based on repeat morms vide Meeting No. 10/87-
ALCI/2014 dated 4.6.2014 in terms of Para 4.7 read with Para 4.7.1 & 4.7.2 of HBP Vol. L

In view of above. the Committee decided to withdraw the case.

Case No.:2/44/81-ALC1/2014 Party Name:VISION PRODUCTS  Meet No/Date:17/87- Status: |,’--I:..
(1D ALCI22015 withdrawn
01 102015
HOQ File :01/87/050/00398/AM 15/ RLA File 3 24:040/00258/AM) S/ Lic No/Date:3410040873 [
!
16,01 2015 Akt
i’

Decision:  The Committee observed that the subject advance authorization was issued to firm on
repeat basis (Adhoc Norms) in terms of Para 4.7.1 of HBP Vol. I vide decision taken by NC in its
Meeting No. 45/87-ALC1/2013 held on 13.02.2014 (Casc No. 20/41/87-ALC1/2013).

Hence, the Committee decided 1o withdraw the case

Case No.:3/44/87-ALC1/2014 Party Name VISION PRODUCTS  Meet No/Date:1 7/87- Status: (Tl
(MI1D ALC12014 wilhdrawn
01.10.2015
HQ File :01/87/050/00399%/AM 15/ RL.A e 34:24:040400257/AM |5/ Lic, No/Date:3410040875
16.01.2015 L .[#'
Decision: The Commitlice observed that the subject advance authorization was issued io firm on I
repeat basis (Adhoc Norms) in terms of Para 4.7.1 of HBF Vol | vide decision taken by NC in its

Meeting No. 7/87-ALC1/2014 held on 13.05.2014 (Case No. 22/2/87-ALC1/2014)

Hence, the Committec decided Lo withdraw the case.
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Case Noc 1778 ERT-ALC 12014 Parte Same Y ISTON PRODUCTS  NMeet NodtDae [ 18T- Status: r_l:-!'._' |
i ALOT 200 Deferred =
T 200s
FIO Frie SO 1/ 87/050 00482 ANLTEE 1A Fele 3320000700260 ANMTS Lic No/Date: 3410040874 | 1
1641 2013 “"}

Decision:  Inresponse o D/ dated 10002015 issued by /o C&PC, the Tirm had submited nts
reply, a copy of which was forwarded 1o Dio € &PC on 28.07.2013 Comments awanted from Dio
C&PC. Reminder 1o be issued o Do C&PC 1o send comments within 15 days

Case No o H4YRT-ALCT2004 Parte Soame PP PLASTALLOY Meel NodDate: 1 7i8T- Status: !'=_-'=-'i'.'
WD MO 200 PDeterred
(] 10,2013
HO e 201 87205000061 AN TS RN Fale 1S 2004000019 AN L No/Dates 1510022040 --_.
ok 012005 T

Decision: A copy ol applicaton has been Torwarded o Dio ( &PC an 02032013 Conmments
awatited from DYoo C&PC, Reminder to he issued to 1o C&PC 1o sent comments within |3 days

Case No [R/SIBT-ALC L2014 Pacts Name VISION PRODUCTS Moot NodDae: 17787+ Sttus: =
(I Ly ALOCH2015 Deferred
L2018
-
HO File (01/87/030/00483AMIS, RLA File S 20000/00265AMIS Lic.No/Date: 34 10040902 4"
27.01,3013 A
Decision:  1n response to DV dated 10.06. 2015 issued by Yo C&PC. the firm had submitted its
reply. a copy ol which was forwarded 10 Dio C&PC on 28.07.2015, Comments awailed from
Do C&PC. Reminder to be issued to D/o C&PC 1o sent comments within 15 cdavs
Case N /I2/87-ALC L2013 Pacty NaeneSTGROUP INDEA Meet NodDate: L787- States: .
LINITTED VO L0 swithdrawn
i ) L |
01102013 £
HO File 018703000008 AMITG R1 A File 030 040/ 00886 AN ST Lic No/Date: 0310793292 i

270020105

Decision:  RLA. Ludhiana vide letter Noo 03/95/040/886/AM-13 dated 17.08.2H5 has informed
that the advance authorization was 1ssued o firm on repeat basis (Adhoc Norms) in lerms of Para
171 of HBP Vol 1 vide decision taken by NC in ils Meeting No, 10/87-ALC1/2014 held on
04.06.2014

I view of above. the Commitee decided o withdraw the case
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Case Noo TH51RT-ALC 120014 Pars Name B Al ANTENES Sect NofDane 17087 Starus: @J'
LN DD LCTLZ0 S Peterred
O 12008 F
PO E e cO DR TZ A0 00 T AN S REA e 3083000230 AMIES e No/Dae: 30063254 )‘&‘ o
70 2800 2043

Decision: AT NoL 4601 1 0-PC 1T dated 14,08, 20103 was issued by /o C&PC o firm, It
was decided by the Committee 1o issue bast and final yeminder o i giving 30 days tme for
submission of mlormation

Case Noo: 46/87-ALC 12014 Party Nome K RECLALM Meel NodDaate: | 7087 - Slus: ."":'*-E- -
AWND RUBBER PRODUCTS PA MOCT200A Delereed
L1 0oL 12013

O File O L8030/ 000 200 AN | 5 REA T ile 32 0doran2 8 ANt L 50 e NorDate 33040914
2901 2015
: o
Decision:  REA, Vadodara and Nrm sere requested vide letter dated 27022015 and 17062015«
to furnish application under para 4.7 of HBP(VoOLD expeditiously. The firm vide ¢-mail dated
22.06.2015 has stated that the Advance Aathorization was issucd o them on repeat basis, henee

572

there s no need to ix norms Tor this Advance Authorization

77 [he Committee considered the request of [iem and it was observed that the import nem
“Used Rubber Tubes Cut Into two picees without valves standard (Scrap Butyl Tube)” comes under
Restricted category, hence every tme the firm applied for import items, concerned REA will not
issue the subject Advance Authorizaton on repeat basis and they have 1o Torward o copy of
application to DGET(Hgrs<) tor Bxaton ol adhoce norms

[n view ol above. the Committee decided to again call Tor application under para 4.7 ot
HBP (Voll) irom RLA, Vadodara and Firm, Hence, REA and firm were again reguested lor
submission of information vide letter dated 10092013 giving 15 days time, Reply awaited from the
(irm. The Commitiee decided to issue last and final reminder giving 30 days tme lor submission ol

mlormation

Case No I/AR7-ALCL/2018 Party Name GALA SHRINK Moect NovDhie: | 87-ALC 2015 Status: (2
I a1 102015 Approved

10 File RIEA Lile Lic Nev Date: 03 1079305

DLRT 0000 AN O O3 DR OORAS AN S .00 2015 g}*

Decision: As per the written comments furmished by the Do C&PC vide their letter No,

7¢ 4601 1/68/2012-PC 1 dated 30,09 2015 the Commitiee approved following adhoe norms

Y IMPORT ITEM QTY

EXPORT I'TEM QT _
b kg | LDPE Lotrene FB-3003 1.02 kg

Cross  Linkable  Polvethylene
Compound

RLA may take consequential action as per Policy / Procedures.
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Case Noo 3248 7-AL01720015 Pany Nante VISEN INDUSTRIES - Meet No/Date: 1 7/87- Status: {E—E—J““‘
LINMTTED ALC 2013 Deferred =
0l 102013
HO File :0LE7/050/00036/AM16/ RLA File :03950:0/0086 ] AMIS Lie No/Date: (03 10793489 (y
02022013 )\t¥
Decision: A DVL No. 4601 1/10/2005-PC 11 dated 11.06.2015 was issued by Dio C&PC 10 irm
T'his was followed by Reminder from Dl I on O8.07.2015 giving 15 days time for submission ol
information. Reply awaited from the firm. Henee, the Committee decided 1o issuc Tast and final
reminder to firm giving 15 days time lor s fmission of information
Case Moo I/STRT-ALC 20 Pariy Mamo WACKER Wieel Mao/[ate: | TRT L ELITEH ._‘:-'E--.J B
METHOARK CHEMICALS PYT  ALCL2005 e ferred -
11D 0110 20158
HO Cile 01/87/050/00466/ AM IS RLA File (0224/040/00212 AMIS Lie No/Dae: 0210203507 &=
0302 2018 A
Decision: A [/ No. 46011771 2003-PC 1 dated 09.09.2013 was issucd by Yo C&PC w Tirm
I{ was decided by the Commitlee L isstie reminder o firm giving 15 days tme lor submission of
information
Cuse NoS/SUE7-ALCL2014 Party Name COLORPUAST Aot NotDate: 17/87- Status: A 3
SYSTEMS PVT LTD ALC1201S Rejected e
O 1020105
HO File :0187/050/00470/AMIS RLA File 02 VUOA000300AM 1S Lic No/Datel03 10393096
0302 2005
Decision: A DV No. 4601 1/80/2008-PC.1 dated 11.06.2015 was issued by D/o C&EPU 1o Tirm L‘[‘h"
This was followed by reminder from DGET on 29.06 2015 giving 15 days time for submission ol
information. The firm vide letter dated 08,07,2015 requested Lo grant [hem one month more time for
submission ol intormation, The Camnntice considered the request of firm and decided 1o grant them
one month time. i.c. upto 08.08 2015 Tor submission ol requisite information. 1t was observed thal
the firm failed o furnish the information tll date, Hence, the committee decided to reject the case
Case No. 7/2/87-A1LC 12015 Party MameTSM INIHA PV Sicel NoTrate: 178 Simlus: -:'_1&_-:-
1. T13 ALCTE2005 Deferredd
01.10.2013
1 File 01/ 87:050/00492 AMITS RIA Tile - Y R30002370AMIS Lie No Dt 310065256 ]
03 02 2013 L

Decision: In response to [V issued by Do &PC. the firm had submitted its reply, a copy o1
which was forwarded to DVo C&PC on [4.09.20] 5. Comments awaited from D/o C&PC. Reminder
Lo be issued w Do C&PC o sent their comments within 13 days
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18]

Case NocS/ART-ALCT2005 Party Name LLONYD Seet NodDate: | 7/87- Stalus: ekl
INSU LA THONS (INDA) VO 200 Deferred =
LINEET D g1 1 2ols

HIO File 01 8T030/0005% Ao RILA File 0305 040000713 ANMTS o N0 Date 0310793782
1007 2013

Decision: A copy of application has been forwarded 1o Dio C&PC on 06.05.2015. A
Comments awaited from D/o C&PC. Reminder to be issued 10 Dio C&PC w sent ther
comments within 15 days

Case Nood/SUB7-ALCE2004 Party Ny ALOR INDUSTRIES  Meet No Date: 17/87- Status: A J—
ALCT2015 Deferred - i
nyro2ols

HO File :01 87050004069 NS RUA File 03 23040000093 AN LicNo Date: 0310393161

11.02.2015 3
Decision: A copy of application has been forwarded 10 D/o C&PC on 13.03.2015 %‘”/
Comments awaited trom D70 C&PC. Reminder 1o be issued 10 Do C&PC W sent comments
wilhin 15 days

Case No. 240 487-ALC12015 Party Name INTERNA TION AL Meel No/Date: 17/87- Slalus: Lok L
CONVIEYORS LIMITED VLCT2008 Deferred .
01102015

L Fle :0L8705HOCOIRIANM 16 R A File 039004000774 AMIST Lic,No/Dale 0310793872
15022015 N

Decision: A DL No, 4601 171 132003-PCH dated 01.09.2013 was issued by Dio CXPC o “Tr

< . S : s N - : I
Firm, 1t was decided by the Commiitee o issue last and final reminder to irm giving 13 days ume

for submission ol iformatton

Case No: [/48/87-ALC12014 Party Name PORUS Meet No/[are: 17/87- Status: (1.8

LABORATORIES PYTLTD ALC12015 Deferred
GE 102005

HO File 018703000430 AMIA RIEA Fie 00 2H010/006 T AM IS Lic No Dale: 09 10061620
16022015

Decision: RLA. Hyderabad and firm were requested vide letter dated 13.03.2015 and 17.06.2013 \Y
to furnish application expeditiously. Reply stll awaited. Hence, the Committee decided to issue last

& Final reminder to firm giving 30 days tme L0 furnish reply. In case the reply is nol recerved
within the stipulated period. the Commuttee would be constrained o reject the case.
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Case No®28T-ALC 2015 oy SName DISNUINTHA PV Neet Noldawe 1787 Status: ,__-;,.q._J'
=0T VO Z0)E Delerred
o1 L 201s

HE File (0187030093 AN S REA File 3 183040/00240 ANTSS Tie No/Date:3 110065285
[602 2003
Decision: In respense 1o V1 issued by Dio C&PC. the i had submitied its reply. o copy of !;.
which was lorwarded o Dio C&PC on 14092015, Comments awaited from Dio C&PC. Reminder
to be issued (0 Do C&PC to send comments within 15 days

Case No.225/487-ALC12015 Party Name! INTERNATIONAL Neet No/Date 1 7/87- Status; .-’1{',11:
CONVEYORS LIMITTED AL 200 2 Drelerred .
01 120105

HO File -0187050:00029 AN 6 REA Pite G390 7SIAMIS Lic No/Date 031079398
1802.201>

Decision: A D/L No, 46011/1152005-PC I dated 01.09.2013 was issued by Dlo C&PC to M

firm. 1t was decided by the Commitiee o issue last and final reminder o firm giving 13 davs ime
[or submission of information,
Case No.: 1/5/87-A1LC12015 Party Noame ALOK INDUSTRIES  Meet No/Dawe 17/87- Status: |'#:'~E-' Ly

VLC T 2005 Deferred -
G 10.2015

FIO Vile :0 /8 705000042/ AM T 6: RTA File (0372340100 00803 AMIA; Lic NodDate: 051039333 .
23022015 \"r

Decision: A DL No. 46011/1092015-PC 1l dated 09.09.2015 was issued by Dio C&PC o

firm. [t was decided by the Commitiee (o issuc last and final reminder to firm giving 15 days lime

for submission of information

Case No.22/M4/87-ALC12015 Party Name P ASTALLOY Meol NofDate: 17/87- Status: ,-:"H_
Py LD MCT2015 Delerred
(12013
1) File 01/87:050 00026/ AM IO (LA File 15 200000002 AN TS g NodDate: 1510022045 i
24.02,2015 i

Decision: A copy of application has been forwarded to D/o C&PC on 06.05.2015.
Comments awaited from Do C&PC. Reminder 10 be issued to Dio C&PC 1o send their
comments within 13 davs
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Case No.:3/4/87-ALC1/2015 Party Name:NEXGLEN Meet No/Date:17/87- Status: @_J.M
FLUOROPOLYMERS PYT.LTD  ALCL/2015 Deferred -
01.10.2015
HQ File :01/87/050/00007/AM 16/ RL.A File :05 24:040/00566/AM 1 5/ Lic.No/Date:0510393362
25022015

Decision: A copy of application has been forwarded to D/o C&PC on 06.05.2015.

Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to send their
comments within 15 days.

Case No.:14/13/87-ALC1/2015 Party Name: WINDSON Meet No/Date: | 7/87- Status: 2R L~
CHEMICAL PVT.LTD. ALC1/2015 Deferred L et
01.10.2015
HQ File :01/87/050/00120/AM 16/ RLA Vile 152 24:040/00034/AM15/ Lic No/Date:5210041453
02032015

Decision:  In response to D/L issued by D/o C&PC, the firm had submitted its

reply, a copy of which was forwarded 1o D/o C&PC on 30.09.2015. Comments T’“‘
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to send their comments within
15 days.
Case No.:23/9/87-ALC1/2015 Party Name:IMPERIAL WATER ~ Meet No/Date:17/87- Status: -:'_5'1-'? -
PROOFING INDUSTRIES ALC1/2015 Deflerred
PVTLTD 01.10.2013
HQ File :01/87/050/00075/AM 16/ RLA File -03/94/040/00956/AM 15/ Lic No/Date:0310794359 )
04.03.2015 s e
Decision: A copy of application received from RLA and forwarded to DIPP on 09-10-2015.
Reminder to be issued for expeditious action.
Case No.:28/9/87-ALC1/2015 Pany Name:EXPANDED Meet No/Date:17/87- Status: f:“'f--gf-r
POLYMER SYSTEMS PVT LTD ALCI/2015 Approved 5 #
01102015
HQ File: RL.A File 0394040011 15/AMI15/ Lic.No/Date:0310794367
01/87/050/00080/AM 1 6/ 04.03.2015
Decision: As per the written comments furnished by the D/o C&PC vide their letter No. |
{1

4601 1/77/2007-PC.11 dated 30.09.2015. the Committee approved following adhoc norms:

_ EXPORT ITEM QTY | IMPORT ITEM . QTY |
- 180 Polyether Polyol | kg Diethylene Glycol 0.125kg
Propylene Oxide 0.660 kg

; RLA may take mumpuéﬁial action as per Policy / Procedures.

M
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Case N0/ 87-ALCT20LS Parts Name STARUTT TECHNO Seet NodDate 1787 - Statns: ""—J'
RUBT3ER Py LD MO0 Deferred
Ol LD 201A

HO File -01/$7/030/000 LJAM 16/ RLA File :0324/030/0038HAM L3 Lic No/Date: 0310393483

05,0324 8 A
Decision: A copy of application has been forwarded to Dio C&PC on 06.05.2015 E
Comments awaited from Do C&PC. Reminder 1o be issued © Dio C&PC o send therr
canmments within 13 days

Case Noc29%87-ALC L2018 Party Name INTERNATIONAL Meet Nodbate 1 TRE- Stutus: (et
CONYIYORS LIMEYED ALC200 S Deferred
0110013
HO File 01820300008 AN TG, REA Tale (130 DA T2 AMT S Lie No Date 03 1079419 W
D903 2018 i
Decision: A D/ No, 4601 1/1132003-PCI1 dated 01 092015 was 1ssued by Dio C&PC 1o
firm. Reply still awaited. 1t was decided by the Committee to issue last and final reminder to firm
giving |5 days time for submission of information
Case Noc39/87-ALC12005 Pary Name INTERNATIONA] Moot NodDae 17/87- Status: Lo
CONVIYORS LIMITED ALOCL2005 Deferred
01,10 2015
FICY Fale (O 1/RT0S0 UNLE AN LO REA File 000l [ 220AMIT 2 | 1o NorDate: 03 10794420 "'",“:
(K03 2015 A
Decision: A D/ No. 4601171 132005-PCA dated 01.09 2015 was issued by Dio C&PC o
firm. Reply still awaited. 11 was decided by the Committee W issue kast and final reminder to firm
giving 15 days time for submissiol ol imlonmation
Case Noc3HWRT-ALC L2 S Party Name: INTERNATIONAI Meet NofDate 17787 Status: i
CONYENORS LINTTED NLC 2015 Deferred -
01102013
HO File =018 70500008 3 AMIT6 1A File O3 nan 023 ANMIT S Lic Nov Date: 03 10790450 ’
0u03 2013 “"i:"
|

Decision: A D/L No. 4601 1/1132003-PC1 dated 01 09,2013 was issued by Dio C&PC 1o
firm. Reply still awnited. 11 was dec ided by the Committee to issue last and final reminder to firm

ZIVIME 15 davs time for submossion ol o rommalion




Case Nosz2/2i87-ALC 12018 Party Naume: PLAS T TRECH Seet NodDae 1787- Status:
ENGINEERING VO 2015 Deterred
O b 20103

HO File 018705000487 AMI S REA File 00 28000000296/ AMITAD Lic No/Date: 0410160274

11.032013 b
Decision: A DV No. 46010122201 3-PC 1 dated 03.08.2015 was issued by Do C&PC (o firm
Reply still awaited. 1t was decided by the Commitee o issue last and tinal reminder to Arm giving
I3 days time Tor submission ol inlormation

Case No.:S/4/87-ALC1/2015 Party Name: PIONEER Meet No/Date: | 7:87- Status: L O
POLYLEATITERS PYT LTD ALC 12015 Delerred ¥
01.10.2015

HO File 01705000009 AMI6 RLA File 03 20040/ 00571 AN LS/ Lic. NoDate 0510393570
10 15,003 20103

Decision: A DL No, 4601 1/332015-PC. 11 dated 25.09.2015 was issued by Dio C&PC o firm, &

Reply still awaited, 1t was decided by the Commiitee (o issue last and [inal Reminder to lirm giving

|5 days time for submission ol information

Case No2MABT-ALC12018 Party Name ALOK Meet No/Date: | 7/87- Status: {eak, A
MASTERBATCEHES PRIVATL ALCI2015 Deferred -
LIMETED 01102013

HQ File -01/87030°:00006/ AMILO RE A Dile 0235040000548 AN Lic No/Date 03 10393591
fen it
101 17032015
Decision: A copy ol application has been Torwarded to Dio C&PC on 06.05.2015. Comments '\X‘*//
awailed from Do C&PC, Reminder to be issued to 1Yo C&PC w send their comments within 15
davs,

Case Noc T U/487-ALOC 172015 Party Nuame ARNMOR PLASI Seet NodDate: 1787 - Status: ._-"-_F
LI ALC L2013 Deterred aer
01 102015

HO File :01/87/050:00015 AMI6T RLA File 0T20040/00460/AM 15/ Lic No/Date:07L0107856
17,03.2015
102 [
Decision: A copy of application has been forwarded 10 D/o C&PC on 06.05.2015 T

Comments awaited from 1Yo C&PC. Reminder 1o be issued to /o C&PC 1o send their
comments within 13 davs
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Party Name:VRINDAVAN Meet No/Date:17/87- Status: Approved @E It
PLASTIC INDUSTRIES ALCI2015 —_—

01102015
Lic No/Date 0310794800

25052015

Case No.:41/9/87-ALCY/2015

HQ File RIEA File
01 87:050:00093 AMI16 O39S 01001048 ANIS

As per the written comments furnished by the D/o C&PC vide their letter No.

Decision:
46011/72/2015-PC 11 dated 09.09. 2015, the Committee approved following adhoc norms:
[ EXPORTITEM | QIY | — IMPORTITEM ] oty *r
! LLDPI: Granules I ke 1.LLDPE 1.05 kg
i (Reprocessed/Recyled) | (Regrind/Flakes/Agglomerates/Luinps |
" EXPORT ITEM QTY IMPORT ITEM | oty
LDPE Granules QNG LIDPE [.O5 kg
103 (Reprocessed/Recyled) (Regrind/Flakes/ Agglomerates/Lumps |
| EXPORT ITEM QTY | IMPORT ITEM | QrY |
 HDPE Granules kg ! HDPE 1.05 kg
| (Reprocessed/Recyled) | (Regrind/Flakes/Agglomerates/Lumps L
EXPORT ITEM QrY | IMPORT ITEM | QTY |
Polypropyiene Granules I kg Polypropylene (Regrind/Flakes/ 1.05 kg

Agglomerates/Lumps .

(Reprocessed/Recyled)

H.S. code of the raw material proposed to be imported falls under respective virgin potymer
number and 1t is not a plastic waste/serap: as plastic waste/scraps is governed through restricled

imports.

RLA may take consequential action as per Policy / Procedures.
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Case No 42/987-ALCT2015 Pans Nan SR AMAL LT Mect NodDate: | 7187 - Status: g J—
ALO L 20S Approved =
1102015
T Fale REA Tk Lic No/ Dae 310794802
01 87030000940 AN L U O TSR ANTLS 2a03 201
Decivien: \s per the wrilten comments furnished by the Dio C&PC vide ther leter No
4601 1/5172000-PC.1 dated 30.09.2015, the Committee approy cd lollowing adhoc norms: (
be
EXPORT I'TEM O IMPORT ITEM QTY
Plastic  Roto  Insulated |V kg | LLDPI Granules (1,05 Kg | 1.05 ke per Ky
Fish Tubs, and  simihw for | Ka. weight of LLDPE | LLDPE contents m
e \rticles  with or without contents in Export Products) | the export item

Lid ol various capacities
Export ltem Content 1
LLDPE- 137170.000 Kas
13) Polyurethanc export Product
18705.000 Kes Isoevnate (0336 ke foy 0.330 kg per Kg
| ke weight of Polvurethane Polyurethane Foam
Foam  contenl in Export | contentin the
Procucts) export Product

0.314 ke per Kg

Palvol (0,514 Kgfor | Ke. |,
. = | Polvurethane Foam

weight of Polyurethane Foam

: content i the
content in Export Products)

RLA may take consequential action as per Policy / Procedures.

Case Noo P9 16/RT-ALC 2SN ity Name: kALY NA Meer No/Date: 17187 Statuy: £
INDUSTRIES LIMITED, ALOCT/ 2005 Deferred
01 102015

FO Fibe :01/87/030/001427AM 16 R1A File 038004001190/ AN Lic o Date O3 10794838

[t 24052013
Decision:  The Committee noted that the copy ol application placed under para 4 7 of P s stili \“
awaited from RLA, Hence. it was decided 1o call for apphication from RLA Mumbai and firm for
further consideration within 3 working days
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(Case No.:8/5/87-ALC1/2015 Party Namc:KIMPLAS PIPING  Meel No/Date: | 7/87- Status: ;_l__'
SYSTEMS LIMITED ALCL/2015 Approved
01,10.2015
11O File R1 A e Lic No/Date: 3110065354
[ /8 7/050/00049: AM 16 383 Q1000266 AMI S, 25032015
Decision: As per the written comments furnished by the D/o C&PC vide their letter No.
4601 1/50/2015-PC 11 dated 30.09.20135. the Committee approved following adhoc norms. l\ﬂr
1 i
EXPORT ITEM OTY | IMPORT ITEM | QTY
Plastic Fittings: all sorts of M kg VIDPE 3802 (medium density 5 kg
106 : Kdpecthrs® . : SN Tl .
Electro fusion fittings - made ol polyethylene) medium density
MDPE in warious shapes and polyethylene polvethylene
sizes EF fittings manufactured in | having a specific gravity of |
PLE 80 (Yellow) Grade & s a | 0.94, melt flow rate 0.9 grams/ !
standard SDR | rated suitable for | 10 minutes ‘
permanently connecling Pl 80 | |
Bipes  descrsle— oonilod oo o
RLA may take consequential action as per Policy / Procedures. -
(ase No.:7/5/87-A1L.C1/2015 PParty Name:DSM INDIA PVT Meel No/Date: 1 7/87- Status: @\-r‘
[T ALCL/2015 Deferred
01.10 2015
HQ File -01/87/050/00048/AM16/  RLA Tile 31/83/040:00264/AM15/ Lic No/Date:3110065356 "..'
107 27032015 -
Decision: In response to D/L No. 4601 1/22/2009-PC.1I dated 13.08.2015 issued by D/o C&PC,
the firm had submitted its reply. a copy of which was forwarded to D/o C&PC on 18.09.2015.
Comments awaited from D/o C&PC
Case No.:40/9/87-ALC1/2015 Party Name:RISHI TECHTEX Mcet No/Date: | 7/87- Status: e
LT ALCIL/2015 Deferred
01.10.2015
HQ File :01/87/050/00092/AM16/  RLA Jile 03/95:040:/01044/AM 15/ Lic.No/Dale:0310794937 i
108 27.03.2015 '

Decision: A D/I. No. 46011/62/2015-PC 11 dated 11.08.2015 was issued by D/o C&PC to firm. It
was decided by the Committee 1o issuc last and final reminder to firm giving 30 days time for
submission of information.




oy

Coase Nocd3M87-ALCL2015 Party Naume MACCAFERRI

EANVTRONNENTAL SOLUTIONS ALCT2013

Mect NoDate: [ 7087 SEALUN: _.'LT',_E__L.

Deferred =

PN U1 10013 :
HO File 08T 0SOG095 AMT6 REA File 0395040001073 AM IS Lic No/Date- 031079493 Jlﬁ
109 27032015 !
Decision: A DL No, 4601 1/70:2015-PCI dated 14,08.2013 was issued by Dio C&PC o tirm. It
was decided by the Comminee o issue last and final reminder to firm giving 15 days tme for
submission of information
Case No 848 T-ALCI2Z0NS Party Name KHANNA Meet NolDate:17/87- Status: ~a |
POLYRIBPY 1D ALC1 2018 \pproved L
01102015
HIO File 01870500001 2 AMIT6 RLA File Lic.No/Date: 0610038 104
06 2 e 000 S AN LS 032005
Decision: \s per the written comments furnished by the Dio C&PC vide their letter No
46011766201 1-PC 11 dated 3009201 3 the Committee approved [ollowing adhoce nonns: E}\/.
o - EXPORT ITEM QTY IMPORT ITEM Q1Y
SHEETS & COMPONENTS | 1kg | PE powder/HDPE granules/ | 1.05 kg/ kg
MADE OF POLYMERS (made 39023000-PP Granules content in
. of PE powderHDPE  granules the export
| 39023000-PP Granules) producl
|
i RLA may take consequential action as per Poliey / Procedures.
e
Case NooS/S/B7-ALC12015 Party Name: SN INDLA PV Neet No/Dae: 1 7:87- Status: ;_l‘:’:---""
1D ALC 12013 Deferred
01 102015
) - _ : » l‘l,‘._ -
MO File -01/8 70000046/ AM16/ REA Fite (3 HEX04000252AMIS Lic No/Date: 3110063372 [
111 31032015 '

Decision:

In response o D/ No. 4601 1/22/2000-PC.I1 dated 13.08.2015 issued by 1Yo C&PC.

the firm had submitted its reply. a copy ol which was forwarded o Do C&PC on [4.09.2015.
Comments awailed from /o C&PC
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Case Moo 22R7T-ALCL20IS Party el A LPENA NMueet No'Date 17787 Stitus: :w
INOLS RIS DINIEYED aLCTR20 3 Peferred

01102015

HES File :OURTAOSOM00THANM G REA Fiie 039204000440/ AM IS Tac No/Date BIEOTOI0NT ;
13 TLO32013 ‘=‘r¥._

Decision: A DL No. 2601 1726/201 1-PC.1T dated 17.07.2013 was issued by Dio C&PC w firm

his was followed by reminder from DGE T on 10092015 giving 15 days ume for submission of

information. Reply awaited from the thrm The Committee decided 1o issue last and final reminder

to the firm giving 13 days time lor submission of information

Case Noo UFST-ALCIZ20LS Party Naowe PUNE METAGRAPH Meer No/Date: [ 7787 - Status: F
ALCT2003 Delerred M
(oL 2on s

FR ke 0 1R 70000000 1 AMITG RIA File 3083000000258 AM ST Lic No/Dale: 3 HTOO63 373
i U6 04 2015 !

1
Decision: i response o D/ No_ 4601 1/56:2011-PCIT dated 31,08.2015 issued by Dio ¢ &PC -
the firm had submitted its reply. a copy of which was Torwarded 1o Dio C&PC on 30002015
Comments awaited [tom D/o C&PC. Reminder 1o be issued to D&PC for expeditious action
Case Noc38O08T-ALCE2015 Party Naume ENPANTHED Moot NofTxue: 1 7087- Stulus: el
POLYNMER SYSTENMS PYT LT ALCHZOTS Approved L -
01102015
FIC itle REA Frle 0390002053 AMT S Lic No/Daler D3 0795133
O1/S7030/00090 AMI6 07.08,201 5
Decision: As per the written comments furnished by the Dio C&PC vide thetr letter No, g9
2601 1/7772007-PC.11 dated 09,09.201 5, the Committee approved [ollowing adhoc nonms: ‘Y _
EXPORT ITEM OTY | IMPORT ITEM QTY
ECOPUF CP-2013 | kg : 00187 ke
| ; Phibalic Anhydride i ¥
i Blended Polvol ' - E = |
| Dicthylene Glyeol 0,0902 kg
. Propylene Oxide 0.3301 kg |
~ - I
Ortho- Foluenediamime (O TDA) 0.0342 ke
| Pentamethyldiethylenctriamine (1O00Y ke

, Dimethylevelohexyalmine | 0.0037 kg

| Silicon Surlactant 00207 ke

RL.A may take conscquential action as per Policy / Procedures.
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Case No.:2/3/87-A1.C1/2015 Party Name:V ISEN INDUSTRIES  Meet No/Date: 17/87- Status: {f;.E_-J""'
L.INTTED ALC172015 Delerred z oL
01102015

HQ File :01/87/050/00002/AM16/  RLA Tile :03:95:040/01085/AM 15/ Lic No/Dale:0310795185

08.04.2015
Decision: A D/L No. 46011/10/2015-PC 1(Pt.I1) dated 26.06.2015 was issued by D/o C&PC o &
firm. This was followed by Reminder from DGFT on 03.08.2015 and 31.08.2015 giving 30 days
time for submission of information. Reply stilt awaited from the firm. The Committee decided to
issue last and final reminder to the firm giving 15 days time for submission of information.

Case No.:44/9/87-ALCI1/2015 Parly Name:VISEN INDUSTRIES Mcet No/Date: 1 7/87- Status: 8
LIMITED ALCI172015 Rejected @x.‘!-a
01 10.2015 -
HO File :01/87/050/00096/AM16/  RI A File :03 95/040:01084/AMIS/ Lic No/Date:0310795 |87 N
08 04 2015 4

Decision: A D/L No. 46011/10/2015-PC_I(Pt.11) dated 26.06.2015 was issued by D/o C&PC 10 ?
firm. This was followed by réminder from DGFT on 03.08.2015 and 31.08.2015 giving 30 days

time for submission of information. It was noted that the firm failed to furnish the requisite
information within the stipulated period. Thus, the Commiltec decided to reject the casc.

Case No.:10/9/87-ALCI1/2015 Party Name:SYNTHETIC Meet No/Date- | 7/87- Status: ~Ap 4
PACKLRS P LID ALCLE2015 Deferred gt
01.10.2015
HQ File :01/87/050/00062/AM16/  RLA File :07/24/040/00477/AM15/ Lic.No/Date:0710108056

16.04.2015

Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments I‘?
awaited from D/o C&PC. The Commitice decided o issue reminder to D/O C&PC to sent
comments within 15 days.

Case No.:19/9/87-ALCL/2015 Party Name: ADVANCE Meet No/Dalte:17/87- Status: éh‘f_’.'
POWDERTECH & RESINS LTD  ALCI1/2015 Deferred
01.10.2015 v
HQ File :01/87/050/0007L/AM16/  R1 A File :34/24/040/00008/AM16/ Lic No/Date:3410041 144 M'F i
16.04,2015

Decision: A D/L No. 46011/67/2015-PC.11 dated 13.08.2015 was issued by D/o C&PC to firm. It
was decided in the meeling to issue last and final reminder to the firm giving |5 days time for
submission of information
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Case NooUTOMT-ALCH2015  Pary Nugs ENVITECH Meet NoDue 7 87-ALCTH 200y Status: :_L'..l
CHEMICAL SPECIALITIES  ¢1,10.2013 \pproved e
PVT, LTD
FREY ik RLA il Lic NeDate: 3110065384
D1RF030/00069 AM 16 LR a0 AN 20042005
Decision: As per the written comments furnished by the D/o C&PC vide their letter M.
601 173201 5-1C 1 dared 30,09 2613, the Committee approved (ollowing adhoe norms (
|
ia |
EXPORT ITEM QTY IMPORT ITEM | QTY
Polymer FOREOR (PHPA) | kg | Polyacrylamide 804 0.889 kg
Soadium sulphate 0111 ke
| RLA may take conscquential action as per Policy / Procedures.
Case Noo: 189/87-ALCI201S Party Naoe: BILOARE LIMITED Meet NaodDrate: 17787 - Sttus: ;’,'E_,‘:"
ALCH2015 Deferred N
k 01.10.2013
HCH File ;08T OSHO00TOAM T REA Frle S 83040000270/AM S Lic.No/Date; 3110005388
120 23.04,2015 s P
=0 B . - i 1
Decision:  In response to D/ dated 26.06.2015 issued by D/o C&PC. the firm had submittted its
reply. a copy of which has been [orwvarded 1o Do C&PC on 20.08.2015. Comments aswanted from
Do C&PC. Reminder o be issued to that Department for comments within 13 days
Case No.:2/9/87-A1.C1:.2015 Parte Nenoe VIR AS GLOBALONE Meet No/Dale: 1 7/87- Status: ;__[.-:r"__
LINITELD ALOLZO13 Delerred
01, 10,2015
1O File :0R7050:000540AM T 60 REA File 082400400000 L7 ANMTOS Lic Neo/Dale:05 10593980 IF
121 24.04,2015 o

Decision: A 1L No. 46011732201 2-PC 11 dated 10,09.2015 was issued by 1Yo C&PC 1o firm, It
was decided by the Commitlee 1o o reminder Lo firm giving 15 days time lfor submission ol
information
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Case No: 15/9/87-A1.C 122015 Party Natie NACKO Neet NodDate: I 79 87-ALC L2005 Status: E:.'_'lE_i_
POLYMERS P 11D O 12015 Approved T
HO File RLA File Lic No/Date:0810135142
(LARTAOSD0000T AN G OB 2O Q00T AM 16 28.04 2015
Decision: As per the written comments Turnished by the Dio C&PC vide their letter No
4601 1/20:2000-PC 11 dated 30092013, the Committee approved following adhoc norms: =
i
EXPORT ITEM QTY IMPORT ITEM QTY ¥
" Alkyd Resin TO-1300| 1 kg | |, Faity Acid 0,183 kg
% (60 +/-2% resin content) 2. Ethylene | 0093 kg
3. Phthalic Anhydride 0.277 ka
o
|, Benzoic Acid 0.005 kg
5, Toluens 0.21 kg
6. Xylene 0.21 kg
RLA may take conscquential action as per Policy / Procedures.
Case No.:4/9/87-ALC1/2015 Parts Nime MOTHERSON SUMI Meet No/Date:17/87- Status: Gl dyp
SYSTENMS LY, ALCI2015 Deferred
01102015
HO File :01/87/050/00056/AM 160 REA File (05240 (00004 VAMIG! Lic No/Date: 03 103941029 i
, 19042015 g
123 [

Decision:  In response (o DAL No, 46011/17/2014-PC 1] dated 18.08.2015 issued by Dio C&PC.
the firm had submitted its reply. a copy of which was forwarded to 1)/o C&PC on [8.09.2015.
Comments awailed from Dio C&PC. The Committee decided to issue reminder o D/o C&PC to
send their comments within 15 days
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Case No:26/16/87T-ALC12015 Parry Mame BALPESS Sleer Mo Diae BT-ALL ula =1 E LT _!-"'F—
INGUSTRIES LIMITELD (1L NEL 2003 Approved X
o Bl 1A Tale Lic Ned LR 0310793081
018 TR0 LEEANITO U5 DT DSRANT S oy as 20
Decision: As per the wntien comments furnished bv the DVo C&EPC » ide their letter o

4601 17642008-PC.1 dated 30.00.2013, the Lommitlee approved following adhoc nomms

EXPORT ITEM Q1 IMPORT ITEN QrY
lelogen Free Flame [ ke . (15 ke :
A G P £ Ethvlene Vinyl Acetale : G
124 Retardant Compound .
. - A
| P Granules 0.16 kg
Viwminium Hydroxide 0.35 ke
Magnesium Hydroxide (11 ke
Antiosidant 0.025 ke
Compoline Co/ULOS 0.025 ke
RLA may take consequential action ay per Policy / Procedures.
Case Nod0/16/87-ALC12015 Pty Num@ROECHLING ENGQ,  Meet Noflae 1hRT- Stutus: (G -
PLASTICS (OINTIA P LTD ALOCT20ES Deferred
01,10 2013
_ HIGQ File :01/8T/030/00163(AMIG RT A File -3 040/ 00030/ AM 16/ Lie NofDate 310041 199
125 01032013 1
'|IlII

Decision: A DL No. 4601 1/27/2014-1% 1 dated 22.09.2013 was issued by [Yo ( &PCto firm. It

was decided by the Commitiee Lo ssue a Reminder to firm giving 15 days time for submission ol
intformation

Case No,: VH87-ALC120158 Party Name VIKAS GLOBALONE AMect No/Date: 1 7/87- Stitus: ""‘}F
LINITTED ALCH20TE Deferred
01102013

HO File 201787 O30000S9 AN TH 118 ale 0324000 1AM IG e N Date:ds o A093
126 05 0% 2018 h'i"

Decision: A Dflu No, 4601 1/322012-PC.1I dated 10002015 was issued by Dio C&PC to Tirm, 1t
was decided by the Commitles Lo isstic Reminder to inm giving 13 days time o submission of

information.,

o
A
»\/
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129

130

Case No.:9/9/87-ALC1/2Z015 Pary Name:VIKAS GLOBALONE Mect No/Date:17/87- Stalus: @.

LIMITEL ALCIL2015 Deferred
01.10.2015
HE File :01/87/050:0006 1 '/AMi6:  RLA File 05724 040/0055/AM16/ Lic No/Date:0510394109
06032013

Decision: A /1. No. 4601 1/32/2012-PC .11 dated 10.09.2015 was issued by D/o C&PC 1o firm. It
was decided by the Committec 10 issuc a Reminder to firm giving 15 days time for submission of
information.

Case No,;5/%87-ALCI1/2015 Party Name:SW ASTIK Meet No/Daie: | 7/87- Stalus: A
PO Y MRS ALCI/2015 Deflerred
01102015

HO File :01/87/050/00057/AM16!  RLA File :05/24/040/00042/AM16/ Lic No/Date:0510394139
07 05,2015 }

Decision: A D/L No. 46011/61/2015-PC 11 dated 16.09.2015 was issued by D/o C&PC to firm. It
was decided by the Committee Lo issuc a Reminder to firm giving 15 days time for submission of
information.

Case No.:11/16/87-AL.C1/2015 Party Name: PNVITECH Meet No/Date;17/87- Status:
CHEMICAL SPECIALITIES PVT. ALCL/2015 Deferred
LT 01102015
HIQ File :01/87/050/001 34/AMIGS  RLA File -31°83:040/00016/AMIG/ Lic Noi/Dale: 3110065414
0705 2015

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC.

Case N0.227/16/87-ALC 172015 Party Name: KALPENA Mecel No/Date:17/87- Status:
INDUSTRIES LIMITLED ALCIL2015 Approved
01102015
HQ File RLA File i.ic No/Dale; (310795782
:01/87/050/001 50/AM 6/ 0394040/ 1065/ AM 15/ (08.05.2015

Decision: As per the written comments furnished by the /o C&PC vide their OM No.
4601 1/64/2008-PC-11 dated 30.09.2014. the Commitice approved following adhoc norms:.

EXPORT ITEM OTY IMPORT ITEM o1
| XLPEC ompound |1 kg | 1. LLDPE Granules | 0.990 ke
! 2. Di-Cumylperoxide (DCP) | 0.0200 kg
Antioxidant — Santanox K or 0000 kg

Lowinox TEM & Tyvpe
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Case No.:28/16/87-ALC172015  Party NameKALPENA Mcetl Nos/Date: 1 7/87- Status:
INDUSTRIES LIMITED ALCI1/2015 Approved
01102015
HQ Tile RLA File Lic No/Date:031079578 |
:01/87/050/00151/AM16/ 03 99040 01074 AM1 5/ 08.05.2015
Decision: As per the written comments furnished by the Dio C&PC vide their OM No.
4601 1/64/2008-PC-11 dated 30.09.2014. the Commitiee approved following adhoc norms:
- EXPORT ITEM QTY IMPORT ITEM QTY
) XLPE Compound I kg | 1. LLDPE Granules 0.990 kg
' 13i-Cumylperoxide (DCP) 0.0200 kg
Antioxidanl — Santanox R or = 0.010 kg
Lowinox TBM & Type
| RLA may take consequential action as per Policy / Procedures.
Case No.:6/13/87-ALC12015  Pany Name:MACRO Meet No/Date: 1 7/87-ALCI1/2015  Staius:
POLYMERS P LID 01.10.2015 Approved
HQ File RLA Tile Lic No/Date:0810135255
:01/87/050/00112/AM 16/ 082401070000 AM | 6/ 12.05.2015
Decision: As per the writlen comments fumished by the D/o C&PC vide their letter No.

46011/20/2009-PC.11 dated 30.09.2015, the Committee approved following adhoc norms:

- EXPORT ITEM QTY | IMPORT ITEM 0Ty
Alkyd Resin C-1034 (80 | kg | 1. Launc Acid 0.264 kg
+/-2% resin content) ' Phihalic Anhydride | 0379kg |

Gilyeerine | 0.250 kg
b, Xylenc | 0.200 kg

RLA may take consequential action as per Policy / Procedures.

R Iv

—

%




a4
Case Nos 20108 T-ALCU2005 Party Nume ENPANDED Meet No/Date | 7/87- Statns: FoR ot
POLYNMER SYSTENMS PV AL Approved T
il g1 Lo2ols
HIE Fale RLA File Lic Now Dare 03 10793886
OV RTOSNOU TSV ANIT6 O3 0 I g AN T L3005 203
Decision: s per the written comments turnished by the Dio C&PC vide their Teuer NO
4601 1/77/2007-PC .11 dated 30.09 2013, the Commitice approved [ollowing adhoc norms
EXTPORT I'TEM QT IMPORT ITEM QTY
% » 1”0 } & ) 13I8 ko ¥
ECOPUF CP-201¢ |y Phthalic Anhvdrnde 0.0338 kg L"."r
Blended Palvol i
133 iethvlene Glyeol 0.0478 ke
Propylene Oxide (0.8661 ke
Ortho-Toluenediamine (OTDA) 0,0443 ke
Dimethylevelohexyalmine 0.0037 ke
Silicon Surfactant 0.0133 kg
Catalvst “Tovocar FAO 0.0057 kg
. Catalyst “Dabeo BX4057 0.0037 ke
RI.A may take consequential action as per Policy / Procedures.
Case Noc 1R T-ALC12018 Party NomeVEERAY Mool NodDate: 1 787- Stutus: { -i-_.‘:_:_
POLYCONTS LTD ALCT2014 Deterred &
01 1020153
HO File -0US7050/00 107 ANTO,  RLA File 08 20040/00038/AM 16/ Lac No/Date:03 10394236 ;
134 14052015 .
Decision: A D/L No, 46011107201 5-PC11 dated 09,09.20135 was issued by Dio C&PC o firm 1

It was decided by the Committee toissue a Remiader to firm eiving 135 days time for submission of

nlormation
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Case No.:17/16/87-ALC1/2015  Panty Name:SAGAR Meet No/Date: 1 7/87-ALCI1/2015  Status: [+ ol PP
POLYTECHNIK LTD 01.10.2015 Approved T -

HQ File RLA File Lic.No/Date: 2410041729
:01/87/050:/00140/AM 16/ :24/24/040/00002/AM 16/ 14.05.2013

Decision: As per the written comments furnished by the D/o C&PC vide their OM No..
46011/50/2013-PC-11 dated 30.09.2014, the Commitiee approved following adhoc norms:

135 EXPORT ITEM QTY IMPORT ITEM QTY A
PVC Granules I kg 1. PVCResin 0.699 kg
2. D.OP. | 0279kg
| 3. Stabilizer | 0.0396 kg
RLA may take consequential action as per Policy / Procedures.




a0
Case N 25 08 T-ALC 2005 Party Nameet BA T LED Meot N Date [ 787-ALCT20TS Spatus:
Bl 102018 Approved
) File RI1.A Bl Lo, No Dater (3 17934925
OV STO300M AR AN G U S S S 3 AN ] S [h05 20018
Decision: \s per the written comments furmshed by the DIPP vide their OM Noo 73104201 5-

FSW dated 30.09.2014. the Committee approved following adhoc norms

EXPORT | QTY | IMPORT ITYEEM , QTY. required per !
| ITEM ! | L 100.00 Kas, Of
: iy L resultant product |
Steel Radial | 10000 l I Natural rubhel | 20,91
Passenger L L { 2. Bronw Butyl Rubber ] _ 2575 '
I"vre (Tube | — y E |
3 Svathetic Rubber =SBR, (Grade | 1937

less) Reinforeed

g | 1502/ 17831763/1723."SSBR”) |
|polyster [vre : 4. Syathetic Rubber -PBR . 339
| Cord fabric | 5. Nylon Tyre Cord Fabricts Dipped .66
f | 6. Polvester Tyre Cord Fabrics Dipped . 4,12
L7, Carbon Black 29.09 :
| 8 Synthetic Resin _ ) 252
: 9. Stearic Acid | {1.63 |
L0, Nitcrocrystalliene Wax .I 0.4 |
i | 1. Rubber Chemicals: Retarders | 0,10
: 2, Suucte] 3 = _ '. 0,23 :
13 Sitane _ | 0,02 i
4. Silien : _ 0,02 |
15, Karesin Pastillen l 0.01 |
: Lo, Monobond 686 C : _ ) (.03
Adhesive Agent | 0,04 _
18, Rubber Chemicals-Anti oxidants | 1,03 !
.: 19 Rubiber ('llc_nli_g'ul_w-,\cc_clc1;nm 0,30 :
| 20, Rubber Processing Oil 3.56
21 Bead Wit i ' ) 157
27 Insoluble Sulphur . .30
[ 23. Steel I'vre Cord S.87
' | | 24, Zine Oxide . 1.87

INoe: There will e a vabwe eap up 1o 2% of BOB valne ol exporls in case of Rubber Chemieals (SN0, 18 & 19 !
i T u] f : 8l

lLRL,-\ mayv take consequential action as per Policy / Procedures.
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Case No.:30/16/87-ALC1/2015 Party Name HUNTSMAN Meer No/Date: 17-87- Status: @R—J(/__;.
INTERNATIONAL (INDIA) PV ALCT 2015 Deferred
LI 01102015
137 HQ File :01/87/050/001 SYAMIG,  RLA File :0394:040/00014/AM 16/ Lic.No/Date:0310795940 @y,
15052015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from /o C&PC. Reminder to be issued to D/o C&PC to send comments within |5 days.

Case No.: 10/13/87-ALCL1/2015 Party Name: ARVIND LIMITED Meet No/Date: 1 7/87- Status:
ALCIZ2018 Deferred v
01 102015 s
HQ File :01/87/050/00116/AM 16/ RLA File -0%:24/040/00049/AM 16/ Lic No/Dale:0810135287
18.05 2015

138
Decision: A D/ No. 4601 1/66/2015-PC 11 dated 13.08.2015 was issued by /o C&PC to firm. iy,

This was followed by reminder [rom DGIT giving 15 days time for submission ol information.
Reply awaited from the firm. [t was decided in the meeting to issue last and final reminder to the
firm giving 15 days time for submission ol information.

Case No.:33/16/87-ALCH201S Party Name:EXPANDED Mecel No/Date:17/87- Status: .:"’.«E__l'--;-
POLY MER SYSTEMS PVT. LTD ALC1/2015 Deferred -
01102015
139 HQ File :01/87/050/00156/AM16/  RLA Filc :03 92,040/00067/AM 16/ Lic No/Date;:0310795972 @p/
18.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued to Dio C&PC to expedite the case.

Case No.:31/16/87-ALCI1/2015 Pary Name:GIM PLASTICS LLP Meet No/Date:17/87- Status: é&_‘b‘,
ALCL2015 Deferred -—
01.10.2015
HQ File :01/87/050/00154/AM 16/ RLA File [03/94/040/00029/AM 6/ Lic No/Date:0310796128 :
140 22,05.2015
Decision: A copy of application has been lorwarded to D/o C&PC on 27.08.2015. Comments

awailed from D/o C&PC. Reminder to be issued to D/o C&PC to send their comments within 15

days.
Case No.:32/16/87-ALC1/2015 Party Name: EXPANDLED Meet No/Date: |1 7/87- Status: "fi-"f
POLYMER SYSTEMS PVT LTD ALCL/2015 Deferred
01.10.2015 N
141 HQ File :01/87/050/00155/AM16/  RLA File -03/94/040/00056/AM 16/ Lic No/Date:0310796199 I"nlﬂh B
26.05.2015 X

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.
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Case No.: L5/16/87-ALCL/2015  Parts Name SUPREMIE Meet No/Date:17/87-ALC1H2015  Status: Che_ﬁ
PETROCHLNM LT, 01.10.2015 Approved
HQ File R1.A File Lic No Date: 0310796247
:01:87/050/00138: AM 16/ 0393040 00001 AM16 27052015
Decision: As per the written comments [urnished by the Do C&PC vide their letter No.
4601 1/20/2015-PC.11 dated 30.09.2015. the Commiltee approved {ollowing adhoc nomms: ['T
¥ | F
: |
EXPORT ITEM QTY IMPORT ITEM | QTY
COLOUR PP  WOVLN  1kg . . (0.4644 kg
z S PP GRANULES
FABRICS LAMINATED 4 _ .
e COATED PP GRANULES (LAMINATION | 0.0840 kg |
- GRADL) )
COLOUR MASTER BATCH 0.0630 kg
[HERMOPLASI1C 01785 kg |
POLYOLEFINS b
PROPYLENE - BASED To178skg
ELASTOMER i i
1.DPE L 0.0945 kg
RIL.A may take conscquential action as per Policy / Procedures. N
Case No.:35/16/87-ALCI/2015 Party Name:GUARNIFLON Meet No/Date: 1 7/87- Status: & L'P"_"I'v
INDIA PV T LT ALCH2015 Deferred
01.10 2015 (
|43 HQ File OL/BTO50/001 58/ AMLIGS BRI A File 03/9:0040/00122/AM 16/ Lic No/Dae:0310796249 1?
27052015 q
Decision: A copy of application has been forwarded 1o Dio C&PC on 10.09 2015. Comments
awaited from D/o C&PC.
Case No.:2/13/87-ALC1/2015 Party Name: METALIC Mect No/Date:17/87- Status: -_'fllp-
IMPRESSIONS (INDIAPVT LTD ALCI2015 Deflerred
01.10.2015 e
%
144 HQ File :01/87/050/00108:AM16/ RLA File 03 20/040/00082/AM 16/ Lic. No/Date:0510394417 '_T
03.06.2015 ;

Decision: A copy ol application has been forwarded to /o C&PC on 28.07 2015, Comments
awailed from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case
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Case No.:36/16/87-ALC1/2018 Party Name:AC G PHARMAPACK  Mect No/Date: 1 7/87- Status: @,}p
PATLID ALC1/2015 Deferred -
01.10 2015
145 1Q File :01/87/050/0015% AMI 6 RLA File :0394/040/00132/AM 16/ Lic No/Date:03 10796440 %/
04.06 2015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/o C&PC. Reminder 10 be issued o D/o C&PC to expedite the case.

Case No.:14/16/87-ALC1/2015  Party Name:ROY AL TOUCH Meet No/Date:17/87- Status: Gedy
FABLON PVT LTD., ALCI/2015 Deferred
01102015
146 110 File :01/87/050/00137/AM16/  RLA Tile 02/2/040/00030/AM16/ Lic No/Date:0210205857 %/
0506 2015

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

Case No.:16/16/87-ALC1/2015  Party Name: INDICA Meet No/Date:1 7/87-ALC1/2015 Status: @&b
CONVEYORS LIMITED 01.10.2015 Approved

HQ File RLA File Lic.No/Date: 1210009494

:01/87/050/00139/AMI16/ :12/24°040°00001/AM 16/ 05.06.2015

Decision: As per the writien comments furnished by the D/o C&PC vide their letter No.

46011/98/2015-PC.II dated 30.09.2015. the Committee approved following adhoc norms:

i EXPORT ITEM QTY -~ IMPORTITEM = QTY
PVC CONVEYOR BELT: Tkg |y (oy0p Polyester Blended Fabric 0.416 ke
Net contents of (1) Collon _ | ,
Polyester Blended Fabric - 2 PVC Resin 0.255kg | -

147 54000 Kg (2) PVC Resin - | 3. Flame Resistanl Plasticizer 1 0.124 kg ‘
337_50 Kg _(_3) Flar.n(. Reofos 508/1sopropylate
Resistant Plasticizer Reolos Triphenyl Phosphate (IPPP)
508/ Isopropylate Triphenyl 4. Antimony Trioxide | 0.1000 kg
Phosphate(IPPP)- 16245 K.  ——— , — '
5. DOP Organic Chemical ‘ 0.0600 kg
{Content to be calculated per 6. Resorcinol . 0.0177 kg .
kg I?ased of the tolal 7. Zinc Borate 0.01074 kg
auantity, oft jitem to be 8. Misc. Chemicals like CPW, | 0.045kg
exported)

Antislatic Agenls

RLA may take conseguential action as per Policy / Procedures.
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Case No:1/11/87-ALCI22015  Paty Name:KOHINOOR INDIA - Meet No/Date: 17/87- Status: (Lo
PVT.LTD ALCI2015 Deferred -
01.10.2015

HQ File :01/87/050/00097/AM 16 RLA File :3024/040100045/AM1S: Lic.No/Date:3010103515

08 06.2015 . -
Decision: RLA. Ludhianz and firm were requested vide letter dated 26.06.2015 to turnish 1
application expeditiously. However. application still awaited. Hence. the Committee decided to
again send a reminder to RLA, lLudhiana and {irm to furnish application within 3 working days.

Case No.:1/14/87-ALC1/2015 Party Name NATUR TEC INDIA - Meet No/Date: 17/87- Status: il e
PRIV AT LINMITED ALC/2015 Deferred SHE o=
01102015
HIQ File :01/87/050/001 21/AM16/ RLA File :0424:040/00059 AM 16/ Lic No/Date:0410160647 "
08.06,2015 b

Decision: A copy of application has been forwarded to D/o C&PC on 15.07.2015. Comments
awaited from D/o C&PC. Reminder to be issucd to D/o C&PC to expedite the case

Case No.:8/16/87-ALC1/2015 Parly Name:SWASTIK Mect No/Date: | 7/87- Stalus: i ILL
POLY MERS ALC1/2015 Deferred '
01 102015
HQ File :01/87/050/00131/AMI6/ RLA File :05.24 040/00095/AM 16/ Lic No/Date: 0510394463
08 062015 *
i

1
Decision: A D/L. No. 4601 1/6172015-PC 11 dated 16.09.2015 was issued by D/o C&PC to firm. P
The Committee decided 1o issue last and final reminder to firm giving 15 days time for submission
of information.

Case No.:20/16/87-ALCI1/2015 Party Name KOHINQOR Meet No/Date: 17/87- Status: i”"':E—-rL_.{
RECLAMATIONS ALCI1/2015 Deferred i
01.10.2015
HO File 01/87/050/00143/AM 16/ RLA File 130/ 24/040:0001 1/AM16/ Lic No/Date: 3010103514 z
08.06.2015 )

Decision: A D/1. No. 7/33/2015-TSW dated 29.09.2015 was issued by [D/o C&PC to firm. The
Committee decided 1o issue last and final reminder to firm giving 15 days time lor submission of
information.




( ase No.:24/16/87-ALC1/2015

HQ File :0L/87/050:00147/AM 16

61

Party Name:FLEXITUFE Meet No/Date: 17:87- Status: Gk
INTERNATIONAL LTD., ALCL 2015 Deferred
01,10,2015

RIA File 3624'040:0001 1AM 16 Lic No/Date:5610004621
0906 2015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/o C&PC. Reminder 10 be issued 1o D/o C&PC 1o expedite the case

Case No.:7/16/87-ALCI12015

HQ File :01/87/050:001 30;AMI1 6

Party Name:B3LS POLYMERS Meet No/Date:17/87- Status: fq:.'_j:-if
LiD ALCI2015 Deferred T
01 1020145
REA File 052304000062/ AM 16: Lic No/Date:0510394495 A
10.06 2015 e

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued 1o D/o C&PC to expedite the case,

Case No.:9/16/87-ALCI1/2015

1O File :01/87/050/001 32/AM 162

Farty Name:VIKAS GLOBALONE Meet No/Date: 17/87- Status: L{J;,h

CIMITED ALC172015 Deferred =
01102013

RLA File :05 24°040/00 108/ AM 16/ | ic. No/Date:0510394515 ".,“1‘ !
10,06,2015 qll_.a-

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedile the case.




O

Case Noc 3 16/87-Al C1.2005  Pary Namne: EAT ANDIED Meet NoDae T TST-ALC 20105 Stalus: :;;E,_.;'
POLYMER SYSTENMS PV oL e 200s Approved il
L

PO e R Bale Lie No e 13 1070605 34

01 ST000 ST ANITG D30 T D6 E AN [ERVIESRIEAR

Decision: As per the written comments furnished by the Dio C&PC vide their letter No

4601 1/77/2007-PC.11 dated 30.09.201 3, the Comnutlee approy ed tollowing adhoc norms:

EXPORT ITEM Q1T IMPOIRT I'TEM Oy I'*'w
. 1.2 b . . 33 W :
ECOPUF CP-2009 Y Phihalic Anhyvdride 0.0334 k !l
Blended Polyol i
133 Dicthylene CGlyeol 0.0860 kg

Propylene Oxide 0.5908 kg

Ortho-Toluenediamine (O TDA) 0.035] ku
Pentamethyldicthylenetriamine (0019 ke
Dimethylevelohexyalmine 00132 kg
Silican Surtactant 0.0188 ke
Catalvst 0.0028 ke

RLA mav take consequential action as per Policy / Procedures.

Case No, T 10/87-ALC L2201 A Party Naimne Meel NodDate 1T/8T- Status: L
NOSE AR INTERNATIONAL LT MLCL200E PDelerred
01102015

L350 O Fide 0187030 U133 ANTO 1A EFile O3 0000 T2IANMILG e NodDate: 05 1035434 5 K
10 06 2013 1

Decision: A copy ol application has been forswarded to DIPP on 27.08.2015, Comments aw aited 71
(rom DIPP, Reminder w be issued o DIPP o expedite the case,

Cuse Nos 122 16/8T-ALC 120 S Pariy Mamekh BT, POLYMERS,  Mect soDate: | TA8T Status: { ¢
W16 MES Deferved :
o] o
a7 HOE e O RFR 00T 33 AN R1 A File 32 2004000006 AN 1O i BodDate 3210077367 !
170, 2013 1t
*

Decision: A copy of application has been forwarded to [Vo C&PC on 10.09.2013, Comments
awaited Trom Do C&PC. Reminder to be issued to Vo C&PC to expedite the case
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Case No.:39/16/87-ALCI1/2018 Party Name: ENVITECH CHEMICAL  Meet No/Date; | 7/87- Status: -_\_LE“::&-
SPECIALITIES PV, LTD ALCI/2015 Deferred
01.102015
HO File :01/87/050/00162/AM 16/ RLA File 231 $3/040:00037/AM | 6 lic No/Date: 3110065488
19.06.2015

Decision: A copy of application has been forwarded to /o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC 1o expedile the case.

Case No:13/16/87-ALCI/201S  Pmty Name:METRO VALVES.,  Meet No/Date:17/87- Status: (b
(PROP: C 1 BALAMURUGAN) ~ ALC1/2015 Deferred —
01102015
1O File :01/87/050/00 136/AM16/  RLA Fike :32/24/040/00009/AM16/ Lic No/Date:3210077568 _
22062015 '8

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments | :
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

Case No.:¥17/87-ALC1/2016 Party Name: Y TAN ORGANICS  Mect MNo/Date;17/87- Status: el |
PVT L1103, ALC1/2015 Deferred -
01.102015

HO File :01/87/050/001 70/AMI16/ RLA File 039504000056 1/AMI1 5/ Lic.No/Date:03 10796867

25.06.2015
Decision: The Commiltee noted that the copy of application under para 4.7 of HBP is still
awailed from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to send the
application within 3 working days.

I
Case No.:22/16/87-ALCI1/2015 Party Name: HALDIA Meel No/Date: | 7/87- Status: \—’a;lh
PLETROCHEMICALS LTD. ALC1/72015 Deferred
01102015 .
HO File :01/87/050/00145/AM16/  RLA Iile :02/24/040/00046/AM 16/ Lic No/Date:0210205926 “\
26.06.2015

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedilte the case.

P
Case No.:23/16/87-ALC1/2015 Party Name:HALDLA Mecet No/Date.17/87- Stalus: ‘-Jf‘q}"l_
PETROCHEMICALS LTD. ALCI1/2015 Deferred
01102015 LI
]

2 HQ File -01/87/050/00146/AM 16/ RLA File :02/24:040/00047/AM16/ Lic No/Date.0210205927

20062015

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite Lhe case.




04
— : =i TPy
{ase Noo38A16/8T-ALCHIHA Party Naie SRIRAN Meet NodDate: 1 7087- Satus: e
CONMPOUNDS YT LTD AL 200s Deferred
ol 10201 -
163 HO File 0187OSMO016TIAMIG!  RLA Fite :0324040/1001Z5AM 6 Lic. No/Date:03 10394727 b 8
2606 2015 T
Decision: A copy of application bas been forwarded 1o Dio C&PC on 10.09.2015, Comments
awaited from Djo C&PC. Reminder to be issued o Do C&PC 10 expedite the case
Case Nos3T1087-ALCI205  Pany Name SHIIR AN SEPI Meet NoDate: 17/87- Status: Approved @
CONMPOSTIES PV T LD A0S
o1 1nl0ls
1) Fadc R1 v File Fre NoDate 0 6h 75
BLST0SO00I00 ANTG (A DA U0 3 ANETO 01.07.2013
Decision: As per the writlen comments furmished by the Do C&PC vide their OM No.
1601 1/312015-PC-11 died 30,0920 14, the Committee approy ed following adho¢ norms Fi
|'|;|i
& i EXPORT ITEM QrY | IMPORT ITEM QTY
¥ ! A |
[FIBER GLASS REINFORCED | kg | 1. Glass Fibe Rovings 0.3699 kg
: PN A I R,
PLASTIC PIPES & FITTINGS 2 Unsaturated Polvster 03273 ke
THEREOR 4900 \,I'\I.I)l. WHETER Resin - Isophthalic
|‘4_MM THIC 1\?\}-.\5‘ Crade
L[\‘\I AP X 3000400 KGRy |
| RLA may take consequential action as per Policy / Procedures.
Case N2/ TH8T-ALCI2008 Party Name SANGIR PLASTICS Neet NodDate T7/87- Status:
PyvloLLD ALCT2008 Deferred
O 12015
|
163 HO File 018 7H0S0001 22/AM160 - RLA File (0593 04000930/ AMIS Lic No/Date: 03 10797022 ’
02.07.2015 -
Decision: A copy of application has been forwarded 10 Dio C&PC on 10.09.2015, Comments
awaited from Dio C&PC, Reminder o be issued 1o Dio C&PC 1o expedite the case.

»
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Case Noo W IE8T-ALCH2015 Pty Name PALMETTO Meel No'Date: 17/87- Status: ;_i-E-.s:
INDUSTRIES TINDBLA)Y AV AVLOCT 2003 Deflerved
LINIETE LD 12005

HO File -0L/STOSOO012AMI6  REA Fiie 04 24040000 LEAM16! Lic. No/Dale:64 10160761 (
13.07.201 3
uin | x\!ﬂ/,
Decision: A DAL No. 4601 1/84/2012-PC.I dated 28.09.2015 was ssued by Dio C&PC o firm
e Commitiee decided to issue last and final reminder to firm giving 30 days time lor subniission
of information

Case No: 2/ 16/87-ALC L2005 Party Name: WEILBURGLER Meel No‘Dale: | 7/87- Status: If .__alf-
COATINGS (INDIAY PRIVATE ALCT2003 Deferred E
LIMITED 10,2015
HO File 018700001 2SAMI6, RLA File 02240040/ 00227/ AM 140 Lic No/Date:0 210203952 "
06,07 2015 8
’ . . Sy A
Decision: A copy ol application has been forwarded o Do C&PC on 27.08.201>. Comments
awaited from Do C&PC, Reminder 1o be issued to Dio C&PC 1o expedite the case
T
Case No V16/87-ALCI20105 Parey Name: WEILBURGER NMeet NodDate 1787 - Slatns: 3‘4;’.
COATINGS (INDIA) PRIVATIE MO L2013 Deferred o
LINITED 01102013 "
110 File :0187/050/001 26/ANM 6/ RLA File 02724 D000 1 T2 AN LSS e No/Date:(2 10205949 X b
06.07.2015 B
Decision: A copy of application has been Torwarded to Dio C&PC on 27082015, Comments
awaited from Dio C&PC. Reminder 1o be issued to Do C&PC o expedite the case.
Case No,:4/16/87-ALC1/2015 Party Name:WEILBURGER Meet No/Date: 17/87- Status: (id.-
COATINGS UINDIA) PRIVATE ALCT20TS Deferred i
LINMITED 01102012
HIO File (0 1/8TA0S0/00127/AM L6, REA] e 022 04000 79 AN LAY Tie NodDate: 0210205950 .'il'-ﬁ:.
06.07.2015 -

Decision: A D/L No. 4601 1/4772011-PC.I dated 24.09.2015 was issued by Dfo C&PC (o lirm
[he Committee decided (o issuc kast and final reminder o lirm giving 30 days nme  for
subniission ol information




(£1§)
Case No:1/16/87-ALC L2013 Party Name OREN FLEXN Neet No/ Dae: 1 787 - Status: (L '_J:J:_-." d
PRIS AT LINITTED ALOC 2008 Deterred
1102013
HIO File (01/87/050/00124/AM 16 RIA Frle 3220000000002 10 AMIG Lie No/Dhue: 3210041582 "JT;
| 7t) 1707 2015 1
Decision: The Committee noted that the copy of application under para 4.7 of HBP 15 still
awaited from RLA. Hence. the Committee decided 1o issuc a reminder o RLA. Surat and [irm 1o
furnish the application within 3 working days
1 n l,.-_;:l"'.:'J,
Case No S 16/87-ALC12015 Party Name:SAMPARK Mect No/Date: 1 7/487- Stalus: l._'_-"_L_'
INDUSTRIES LTD ALC12015 Deterred ==
O1.10.2015 5
L.
O File 0187050/001 28 AN 10/ RUA File 08 20000:00182°AM 160 Lic No/Date:0510395019 b 1
, 171 21.07,2015 }-
Decision: T'he Commniitlee noted that the copy of application under para 4.7 ol HBP is still
awailed from RLA. Hence. the Committee decided (o issue a reminder w0 RLA and [irm to furnish
the application within 3 working days
F Case Ne:21/16/87-ALC 122015 Moty Name MACRO POLYMERS Meet No/Date:17/87- Status: r.'vE_-J'
gD ARSI Deterred 2
(102013
HO Fiie :01/87:050:00 144 ANMILG RIA File 08 24040000003 AM 60 Lic No Date: 0810133751 l“l-
172 28.07.20153 | ’
Deeision:  The Committee noted that the copy of application placed under para 4.7 ol HIBP s still
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and (irm to turmish
the application within 3 working days
Case No.: 1/17/87-ALC1/2015 Party Noame GALTIR AL AGENCY Mol No/Dale: L 7/87- Stalus: "'ﬂ |
PRIVATE LISIETED AL(12013 Delerred —
ol 12015
HO Tile OLBTAOSO0T6RAMIGS REA e 02 21040000 70: AN TG Lic No/Date:02102060306 :: e’
173 3072013 i
A

Decision: The Committee noted that the copy of application placed under para 4.7 ol HBP is still
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish
the application within 3 working days
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Case No 4 1/16/87-ALCI2018 Party Name AAY Y A Meet NoDae 17787 Sratus:
INDISTRIES (PILINTTELD ALOT 2008 Deferred
01 102013

|

HO File 01/87/050/001 60 AMI6. RLA File 09 2004000278 AMT6/ Lic No/Date: 0910062480

L1 08,2005
Decision:  The Commitiee noted that the copy ol application placed under para 4.7 of [HBP is still
awaited from RLA. Henee. the Committee decided t issue a reminder to REA and firm o furish
the application within 3 working days

=
Case No 422/ 1687-ALCI2015 Party Name 10 K RECLAIM AND Meet NorDate: 17787+ Status: j'-l:- _
RUNBER PRODUCTS PYT LT ALCLH 2013 Deferred
01102013 .
HO File 0187030001635 AML6. REA File S0 2004000135/ AMIT60 Lic No/Date: 341004144 ;r-i-.h
11082013 | i
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
awaited from RLA, Hence. the Commitice decided 1o issue o reminder to RLA and fima o furnish
the application within 3 working days
Case No 43/ 16/87-ALC 172005 Party Name AMETRO TYRES Moecr NodDate: 1 7/87- Shatus: Ca’m
LINITTTTY MLOCT2005 Deferred
01102013
HO File :01/87/050/,00166/AM 16 RLA File 30 20000/0002 AMI6. Lic No/Dale: 3010103579 .‘“ i
11082015 ]'f‘__-
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is sull
awaited from RLA. Henee. the Committee decided (o issue a reminder to RLA and 1irm Lo furnish
the application within 3 working days
: 1)
Case No44716/87-ALC1H/2ZNS Party Name: ZENTTH Neet NodDate: 1 7/87- Status: .r}iiné
INDUSTRIAL RUBBER ALCT/ 2005 Deferred
PRODUCTS PVT LD 01 10,2015
O File 018703000167 AM 16 REA File 03950400038 20AN 160 LicNo/Date 0310798253 S

1708 2015

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP 1s stll
awaited from RELA. Hence. the Committee decided Lo issue a reminder o RLA and firm 1o furnish
the application within 3 working days,




68
Case No.:2/17/87-ALCI1/2015 Party Name:GUNJAN PAINTS Meet No/Dare:17/87- Stalus: { r_}ﬁ'h..
LIMITED ALCI1/2015 Deferred b
01102015
HQ File :01/87/050/0016%/AMI16/ RLA File :08/24/040/00177/AM16/ Lic.No/Date:0810135992 ol
178 0709.2015

Decision: The Committee noted that the copy of application placed under para 4.7 of HBP is still
awaited from RLA. Hence, the Committee decided to issue a reminder (o RLA and firm to furnish

the application within 3 working days.

Meeting ended with thanks to Chair and all participants. j. .
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